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IN THE MATTER OF:
Abhrajit Roy Chowdhury
...ORIGINAL APPLICANT
-VERSUS-
The State of West Bengal &Ors.
.,..,.RESPONDENTS
INDEX
SL. No. PARTICULARS PAGE Nos. |
1. | Affidavit. 1 =11

2. | Copies of the orders dated 4t June, 2007 and 18t

January, 2008 passed by the Hon’ble High Court at 12 - 14
Calcutta are enclosed hereto and marked collectively
with the letter- “A”.

3. | A copy of the order dated 13th November, 2019issued

by the Principal Secretary, Environment Department 1 O iy
and the Member Secretary, EKWMA is enclosed
hereto and marked with the letter- “B”.

4. |A copy of theorder dated 13% December, 2019
passed by the Hon’ble High Court at Calcutta.
Restraining the EKWMA from giving effect to the
order dated 13.11.2019, without the leave of the

18 -26

Hon’ble Court is enclosed hereto and marked with

the letter- “C”

5. |A copy of the representation made by the
Respondent No. 11 dated 14t May, 2024 addressed

to the District Magistrate, South 24 Parganas Nodal 5 ED
Officer of the Committee formed by this Learned
Tribunal is annexed hereto and marked with the

letter — “D”.
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Copies of permissions granted and the receipts with
regard to license fees and tax on advertisement
issued by the Kolkata Municipal Corporation,
Advertisement Department are annexed hereto and

collectively marked with the letter - “E”.

For KARUKRIT ADVERTISING PRIVATE LIMITED .

Copies of the letters dated 16% January, 1997 and
the 28t November, 1996 exchanged between the
answering respondent and Calcutta Municipal
Corporation are annexed hereto collectively and

marked with the letter-“F”.

Copies of the Pictures from the early 1990’s
evidencing that this was not a water body are

enclosed hereto and marked with the letter- “G”.

A copy of the letter issued by the Metropolitan_"-
Cooperative Housing Society Limited to the Chief |

Valuer and  Surveyor, Calcutta Municipal
Corporation dated 29.05.1997 is annexed hereto and
marked with the letter-“H”.
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Date: 79 “August, 2024,

Place: Kolkata Mr. Ranit Ray
C/o. Fox & Mandal, Advocates,

12, Old Post Office Street,
Kolkata — 700 001.

Email-ranit.ray@foxandmandal.co.in

Tel.No. (033) 22484843
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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE, 2
S

KOLKATA 5

ORIGINAL APPLICATION NO.78/2024 /EZ

IN THE MATTER OF :
An application for addition of party
and/or for intervention of the
applicant.
AND
IN THE MATTER OF :
Abhrajit Roy Chowdhury, son of Late
Kamal Roy Chowdhury, resident of
East View Apartment, 897, Pashupati
Bhattacharya Road, Kolkata — 700 034.
...ORIGINAL APPLICANT
-VERSUS-
1. The State of West Bengal, service
through the Chief Secretary,
Government of West Bengal having
office at NABANNA (13t Floor), 325,
Sarat Chatterjee = Road, Shibpur,
Howrah- 711102, Email :CS-

westbengal@nic.in.

2. Ministry of Environment Forest,
Forest and Climate Change,
Government of India service through its
Secretary having office at Paryabaran
Bhawan, Jorbagh Road, New Delhi, PIN

— 110003, E-mail :secy-moef@nic.in.

3. Department of Enviroment,

/-]/ : Government through its Principal
M/ ST . \2\\ . .
I~ S&>2) |.".1\% Secretary, having office at Pranisampad
Ll W 5 | Bhawan, Block (5t Floor), LB — II, Salt
\} -/ \ /.J A w /f

\\\ - g 0 v b
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Lake,
Kolkata — 700 106, E-mail :psecy.env-

wb@gov.in.

Sector - III, Bidhannagar,

4. West Bengal Pollution Control Board
through its Member Secretary having
office at Paribesh Bhawan, 10A, Block
— L.A., Sector - III, Salt Lake City,
Kolkata — 700106, E-mail : ms.wbpch-

wh@bangla.gov.in.

5. The East Kolkata  Wetlands
Management Authority, service through
its Chief Technical Officer, having office
at Pranisampad Bhawan, 5% Floor, LB
— 2, Sector — IIl, Salt Lake, Kolkata —
700106,

:ctoekwma@gmail.com,.

E-mail

6. The District Magistrate, South 24

Parganas, having office at New
Treasury Building (8% and 9% Floor),

Alipore, Kolkata — 700027, E-mail :dm-

ali¢dnic.in.

7. West State  Electricity

Distribution Company Limited Service

Bengal

through its Chairman & Managing
Director, having office at Bidyut
Bhavan, Block - DJ, Sector - II,

Bidhannagar, West Bengal — 700 091,
E-mail

cmd@wbsedcl.in/wbsedclhpc@gmail.co

m.

For KARUKRIT ADVERTISING PRIVATE LIMITED

L,
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Tessitorr Lran

DIRECTOR
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8. The Kolkata Municipal Corporation,
service through the Municipal
Commissoner, having office at 5, S.N.
Banerjee Road, Kolkata — 700013, E-

mail — mc@kmegov.in.

9. The Commissioner of Police, Kolkata
Police, 18, Lalbazar Street, Kolkata -
700001, email

:cp@kolkatapolice.gov.in,

10. The Officer — in - Charge,
Pragati Maidan, 100, JBS Haldane
Avenue, Mirania Garden 2, Dhapa,
Kolkata - 700105, Email

ps.pragatimdn@kolkatapolice.gov.in

11. Karukrit Advertising Private
Ltd., a company registered under the
Companies Act, 1956 having its
registered office at 13A, Madan Mohan
Tala Street, Kolkata — 700 005
...RESPONDENTS

COUNTER - AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.11.

I, Krishna Kanta Saha, son of Late Hemanta Kumar Saha, aged
about 67 years, by occupation business and having office at 13A, Madan
Mohan Tala Street, Kolkata — 700 005, do hereby solemnly, affirm and

say as follows: -

1. I am the Director of the respondent no.11 hereinabove. I am well
o .. acquainted with the facts and circumstances of the case and also

::\‘.Qs\ duly authorized and competent to sign and affirm this affidavit on

[~ f F 5 S~ "“\"'Ti;hﬁbehalf of the respondent no.11 and accordingly, I depose to the
01 o e 10
M s 3.9 L |{same.
\7 \ o 2 / y/
N s AR
R )
N :_‘j'c'//

For KARUKRIT ADVERTISING PRIVATE LIMITED

7‘*&0”6’& J'Kawﬁ L/}Aé?

DIRECTOR
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I have gone through a copy of the Original Application affirmed by
Abhrajit Roy Chowdhury on 21st March, 2024 (hereinafter referred
to as “the said application”) along with a copy of a supplementary
affidavit affirmed on 1st May, 2024 and I have understood the

scope, contents and purport and meaning thereof.

I have been advised to traverse only those contentions in the said
application and the supplementary affidavit which are necessary
for proper disposal of the case. Save and except what are matters
of records or may appear therefrom and barring what have been
specifically admitted hereunder, the rest of the contention in the
said application and the supplementary affidavit will be deemed to
be denied, as if those have been traversed and dealt with in

seriatim.

Before dealing with the contention in the said application
paragraph — wise, I say and submit that the original application is
liable to be dismissed on the ground of non-joinder of necessary
and proper parties. The original applicant has not arrayed the
Outdoor Advertising Association as a party in the present
proceeding. The said Association is the biggest association of the
advertising agencies and is registered under the West Bengal
Societies Registration Act, 1961. It espouses the cause of its
members who are advertising agencies of which the respondent
no.11 is also a member. The said association ought to have been
made a party in the present proceeding.

Further the Metropolitan Cooperative Housing Society which
jointly possess and mutated and allotted a portion of the
concerned plot no.87 with the East Kolkata Wetlands is also
required to be heard by this Learned Tribunal before any final

order is passed in the present original application.

For KARUKRIT ADVERTISING PRIVATE LIMITED .

G/im‘,azm ﬁ?cmw%? VA ,

DIRECTOR
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[ further state that from the contentions made by the Kolkata
Municipal Corporation in their report dated 22.07.2024, it appears
that the area which is claimed to be protected is not adequately
earmarked and as such the Municipal Authorities have failed to
take proper steps. In such view of the situation, the present
original application is premature. Any order passec{ in the instant
original application by this Learned Tribunal shall be rendered

futile, without identification of the protected area.

I say and submit that the original application is liable to be

dismissed on the ground of suppression of material facts.

The answering respondent is a company registered under the
Companies Act, 1956 and has been carrying on business since
1932 and is one of the pioneers in the field of advertisement

through hoarding.

The answering respondent along with Outdoor Advertising
Association moved a writ petition before the Hon’ble High Court at
Calcutta bearing W.P. No. 702 of 2007, being aggrieved by a notice
dated 24th May, 2007 and order dated 1st June, 2007 issued by the
Chief Technical Officer, East Kolkata Wetlands Management
Authorities, Department of Environment, Government of West
Bengal, regarding removal of hoardings in EKW Area. The said writ
petition was later renumbered as W.P. No. 16383 (W) of 2019.The
answering respondent craves leave of this Learned Tribunal to
produce and rely upon a copy of the said writ petition at the time

of hearing, if necessary.

The said writ petition was moved on 4®June, 2007 and both the
impugned notice and order were stayed till 19% June, 2007 by His
Lordship the Hon’ble Justice Dipankar Datta, as His Lordship then

X\ was. Further, by an order dated 18"January, 2008 passed by the

on’ble Justice Jayanta Kumar Biswas, as His Lordship then was,

For KARUKRIT ADVERTISING PRIVATE LIMITED .

ﬂ(,e&rjmo uﬂmfﬁ n/:A,

DIRECTOR



194

the said interim order staying the operation of the impugned notice

and order was extended until further orders. Copies of the orders

For KARUKRIT ADVERTISING PRIVATE LIMITED

ﬂv‘dovgﬂﬂ Lﬂ:’ic&ﬁ% k/%

DIRECTOR

dated 4th June, 2007 and 18t January, 2008 are enclosed hereto

and marked collectively with the letter- “A”.

10. During the pendency of the said writ petition, a Show Cause Notice
was issued under section 11(1) of the East Kolkata Wetlands
(Conservation and Management) Act, 2006 dated 8™August, 2019
by the Chief Technical Officer, EKWMA, addressed to the Director
of the respondent no.l1l company, wherein the respondent
no.1llwas directed to appear for hearing on 21st August, 2019 at
11:30 a.m. before the Chief Technical Officer. The subject and
substance of the said Show Cause Notice was regarding hoardings
and/or structures of hoardings having been erected under the
banner of the applicant on East Kolkata Wetlands which aré
governed under the East Kolkata Wetlands (Conservation and

Management) Act, 2006.

11. The said hearing was later rescheduled and was ultimately held on
22nd  August, 2019 and culminated in an order dated 13%
November, 2019, issued by the Principal Secretary, Environment
Department and the Member Secretary, EKWMA in connection
with the said show cause notice dated 8% August, 2019, wherein
the answering respondent was directed to demolish the hoardings
and/or structures of hoardings within 30 days from the date of
issue of the order and additionally to restore the subject land to its
previous status, failing which action may be initiated as per the

— EKWCM Act, 2006 and/or the Environment (Protection) Act, 1986
\\\ and monetary penalty may also be imposed as environment
\\compensatmn A copy of the order dated 13t November, 2019 is

\ Héhclosed hereto and marked with the letter- “B”.

o i[) ;7/ That the said order dated 13thNovember, 2019 was challenged in

R w;ﬁ CAN 10751 of 2019 in connection to the aforementioned writ
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petition. The Hon’ble High Court, Calcutta by an order dated
13.12.2019 has been pleased to continue the stay as originally
granted on 4tJune, 2007 and extended on 18% January, 2008.
The Hon’ble Court has been further pleased to restrain the
EKWMA from giving effect to the order dated 13.11.2019, without
the leave of the Hon’ble Court. A copy of the said order dated 13%
December, 2019 is enclosed hereto and marked with the letter-
“C”. The answering respondent craves leave of this Learned
Tribunal to produce and rely upon a copy of the said application at

the time of hearing, if necessary.

That the writ petition is still pending before the Hon’ble High Court

at Calcutta and the interim orders are subsisting.

The answering respondent upon gathering knowledge of the order
dated 2nd May, 2024 passed in the instant Original Application by
this Learned Tribunal by a letter dated 14.05.2024 brought the
aforementioned facts to the notice of the Nodal Officer of the
Committee formed by this Learned Tribunal. A copy of the letter
dated 14.05.2024 is annexed hereto and marked with the letter -
D",

The answering respondent being one of the pioneers in the field of
advertisement through hoarding, its business is likely to be
affected, and prejudiced, by any order that might be passed by this
Learned Tribunal in the instant Original Application. Moreover, one
of the plot of land which are involved in the present original
application, that is Plot No.87 is partly mutated and allotted in
favour of the Metropolitan Cooperative Housing Society Limited,
wherein the answering respondent is operating its activities.
Therefore, any order passed by this Learned Tribunal on plot no.87

shall affect the business of the answering respondents.

For KARUKRITADVERTISING PRIVATE LIMITED I

’U”{W & /3 %}qf‘oﬂé!’

DIRECTOR
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I now proceed to deal with the contentions in the said application

paragraph-wise.

With reference to paragraph 1 and 2 of the said application, I deny
and dispute the contentions therein, save and except what are

matters of record.

The statement made in paragraph 3 of the said application are
bold allegations which are not corroborated with sufficient
documentary evidence; as such the same are denied except those

which are borne out of records.

The statements made in paragraph 4 of the said application are
matters of records, I deny and dispute any allegations/submission

made contrary thereto or inconsistent therewith.

The statement made in paragraph 5 of the said application are
denied except those which are borne out of records. I state that the
advertisement activities which are carried out by the answering
respondent in the concerned area are all with the approval of the
Kolkata Municipal Corporation and permissions granted
accordingly for which licence fees and tax on advertisement were
received by the Kolkata Municipal Corporation and for which
appropriate receipt have been issued. Copies of such permissions
granted and the receipts with regard to license fees and tax on
advertisement issued by the Kolkata Municipal Corporation,
Advertisement Department are annexed hereto and collectively
marked with the letter - “E”.

In fact, the said area was under the jurisdiction and
assessment of the Municipal Authorities would appear from a letter

dated 16th January, 1997 issued by the Ex. Engineer (Civil),

+ “Calcutta Municipal Corporation issued in connection to a to a

<3
\

.
T Y

1o

Iéij: er dated 28t November, 1996 issued by the answering
b

;;ég ondent. Copies of the letters dated 16t January, 1997 and the

For KARUKRIT ADVERTISING PRIVATE LIMITED

d’(’%}%‘" %aﬁé\f%r

DIRECTOR
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28th November, 1996 are annexed hereto and marked with the

letter-“F”.

The statements made in paragraph 6 of the said application are
matters of records, I deny and dispute any allegations/submission

made contrary thereto or inconsistent therewith.

The statement made in paragraphs 7 and 8 of the said application
is denied except those which are borne out of record. In this regard
I rely and reiterate the contentions made in the foregoing
paragraphs of the instant affidavit. It is stated that the answering
respondent has not carried out any illegal activity and has acted
within the periphery of the permission and/or approval granted by
the Municipal Authorities.

The statements made in paragraph 9 of the said application are
matters of records, I deny and dispute any allegations/submission

made contrary thereto or inconsistent therewith.

With reference to paragraph 10 of the said application I state that
the petitioner does not have good grounds to succeed in the matter

and the same is liable to be dismissed in limini.

I further submit that the instant original application is
misconceived in as much as the answering respondent is
concerned and the same is destitute of any merit whatsoever and
the petitioner is not entitled to any relief as prayed for and
accordingly, for the interest of justice this Hon’ble Court would be

pleased to dismiss the said petition.

I now proceed to deal with the contentions in the supplementary
affidavit affirmed on 1st May, 2024 by the original applicant,

paragraph-wise.

For KARUKRIT ADVERTISING PRIVATE LIMITED

ﬁwﬂﬂgm Jc’igmé" r\/’/ ;

DIRECTOR
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The statements made in paragraphs 1, 2, and 3 of the
supplementary affidavit are matters of records, I deny and dispute
any allegations/submission made contrary thereto or inconsistent
therewith.

The statements made in paragraphs 4, 5, 6 and 7 of the
supplementary affidavit are matters of records, I deny and dispute
any allegations/submission made contrary thereto or inconsistent
therewith. The plot of land as stated in the paragraphs under reply
to be Plot No.87 is partly mutated and allotted in favour of the
Metropolitan Cooperative Housing Society Limited, wherein the
answering respondent is operating its activities. It is admitted by
the original applicant that the nature of plot of land being plot
no.87 is substantially water body oriented area. Therefore, the total
plot of land being plot no.87 is not a water body. Pictures from the
early 1990’s evidencing that this was not a water body are enclosed
hereto and marked with the letter - “G”. The fact how the said
Housing Society became the owner of the part of plot no.87 is
elaborated in a letter dated 29.05.1997 issued by the said Housing
Society in favour of the Chief Valuer and Surveyor, Calcutta
Municipal Corporation. A copy of the letter dated 29.05.1997 is
annexed hereto and marked with the letter - “H”..

The answering respondent has been using carrying out its
business activities with the prior permission and/or approval of
the municipal authorities. Moreover, the answering respondent is
protected by the subsistence of the aforementioned interim order
passed by the Hon’ble High Court at Calcutta, in as much as the
business activities of the answering respondent is concerned.
Further the Metropolitan Cooperative Housing Society Limited
ought have been heard by the Committee formed by the Learned
Tribunal as well as by this Learned Tribunal before any final order

is passed in the present original application.

The statements made in paragraphs 8, 9, and 10 of the
supplementary affidavit are denied except those which; are 'b'dmg

out of record.

oy
"N

For KARUKRIT ADVERTISING PRIVATE LIMITED

"7@/5&& %WA Lﬂv(;-
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‘ For KARUKRIT ADVERTISING PRIVATE LIMITED

Tasiodne. Teanlofl.

DIRECTOR

30. The statements made in paragraphs 1 to 24 and 26 to 29 of the

foregoing affidavit are true to my knowledge and those made in

paragraph 25 is my humble submission before this Hon’ble Court.

Tisiiokpa démé— Aodo

Prepared in my office Deponent is known to me

( 2 . é]: QQ ‘ / Identified by me
o

Advocate m~ @E: I ~

F / L(oGZ[QQQ| ) Advocate '’
F [ uoea | 202
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ST T | .
ANNEXURE =R
QRDER SHEET

IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION
ORIGINAL SIDE
T, No. 299 of 2007
W. P. -No. . of 2007

outdoor Advertising Association & Ors.
Versus
Bast Kolkata Wetlands Management
Authorities & Ors,

BEFCRE : The Hon'ble JUSTICE Dipankar batta

Dats: 04.06.2007

Ncne appears on behalf of thelr65pondent nos. 1 and 2
dasgite service, |
The petitioners are aggrieved by the order dated 24°"
May. 2007 passed . by the resi:aonciént' no.2 conveying ﬁo the

Secretary of ‘the petitioner no.l the decision taken dt: they
S e | | o g
highest level to remove all the hoardings in EXW area

”

immediately without fail as well as the order dated 1%

June, 2007 issuing notice for dismantling.of hoardings.

Gy

P-rima facie, the action taken by the respondent nos, II
and 2 appears to be in violation of Section 4..0of the East’
Kolkata Wetlands (Conservatidn and .Management) ﬁ.ct,' 2006

inasnuch - as befcre making an order under Clause {CY‘
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— ,>2$f—~

thereof, reasonable_-0pportunity of Dbeing neard to the,
petitiohers appears not to have_beén given,. ;

In view thereof, the orders impugnedlreferred to above
shall remain stéyed gill 19 Jﬁne, 2007 or until further

@rders whichever is-earlier.
List this writ_petition 2s ‘Court Application’ on oo
Juné, 2007 for further congider§§ion. - |
The'petitiéners shall inform the reSpondent'nos, 1 and
2 the ne#t‘date of hearing and further that in  the eyenﬁ

there is no representation from their side on that date,

the Court may even proceed to dispose of'the'ﬁrit ﬁecition

on that date. . : .
All parties ' are to act on a xeroxed signed copy of

‘this Order on the usual undertaking.

‘J. | < RE—— w_mw.; é&iy S I e S " |
e . . " Bz paao~ Axlti -
'7’/,%0?* } AT

Assistant Reglsirar

Jigh Ceourt 0,8, Caloutia

AKGoswaml
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WP No. 702 of 2007
IN THE HIGH COURT AT CALCUTTA

Constitutional Writ Jurisdiction

ORIGINAL SIDE

OUTDQOR-AjVER?ISING ASSOCIATION & ORS. Petitioners
Verstl.\s : - - .

EAST KOLKATA WETLANDS MANAGEMENT AUTHORITIES & ORS. Respondents.

REFORE:

The Hon' hle JUSTICE JRYANTA KUMAR BISWPLS

Date : 18th, January, 2008.

fhe Qodrt.:- Counsel for the staté{prays.for extension
of time' te file opﬁosit;on. Such prayer 1is not opposed. Counsel for the
petitioners prays for ektéhsion-of ihterim qfder already made in the case.

_In wview ‘of thé abovewnpted submissions, T make the following ordef.
Interim order made in the case shall remaln ln FdrEe until furﬁhér orden. The
—;espondents shéll flle their opposltlon w;thln four weeks as -prayed for; reply,
if any, shéll_be ﬁiled within two weeks thereafter.
| List the writ petitioﬁ'for figél hearihé afte¥'seven weeks.

Urgent certlfled xerox copy of thls order shall be supplied: to the

parties, 1f applled.for! within three dajs from the date of recelpt of the file

by the sectiocn concerned,

(JAYANTA KUMAR BISWAS, J.)

sksr.

! i / .
\\\ N, L /34‘ ,//
s : & i I\“}: //’.{‘I
e =
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'ANNEXURE =f3"

Deparzment of Environment .

East Kolkata Wetlands Management Authority ™. .
Pranisampad Bhavan, 5" Floor, LB-2, Sector- 111, Salt Lake, Kolkata = 700 Nice

No. 318/CTO/EN/018/2006-07 o+ Date 131142019~

Order

East Kolikata Wctlands' Manalgcment authority (EKWMA) issued a Show Cause Notice for learing vids o,
223/CTOYEN/O 18/2006-07 dt. 08.08,2019 and subsequent letter vide no. '?BGKCTO)’ENHM $/2006- 0? dr, 16.08.2019 in
ihe name of Karukrit Advertising Pyt Ltd under Section 4(1){c) of ihe East: Holkata Wetlunds (Tonssevation and
Management) Act, 2006 for their jilegal hoardings and/or struclures of hoarding being erected al Mouza Drapa. 1l no,
2 under 2.5, Pragati Maidan, Dist, 24 Parganas (South). The hcarmg was held on 22,08.2019 &t the oflice ol the
EKWMA.

On perusal of records available with the office of the EhWMA it<s found that EKWMA directed h* Seerelary.
Outdoor Advertising Association by letier no. S{CTO VEN/826/07 dt. 24.05.2007 for removing [h hoardings

alongside the Eastern Mctropoh:an Bypass. In response 1o the said ferter Karukrit Pubhc:ly Pyt Lid sent the reply

bearing no, KPPL/M/! 82/2007-08 dt. 25.05.2007 to the EKWMA by denying the charge of illegal hozrdings.

Wm Petition vide WP No. 702 GFQ{}O? in the matier of Quidoor ﬂ\dw:nnslng Association & Others V. East Kolkata
Wetlands Management Aulhormcs ‘& Others was filed before the Hon'ble High Coun at Caleuita for the same issuc,
In its Order dt. 26.02.2015 the High Court observed that some respondents had offices outside the territorial

jurisdiction of the Original Side of the Hon'ble High Couri at Caleutia and directed conversion of the.2ase into the
Appellate Side,

The, EKWMA has received several complaints against the . illegal hoardings situated alongside EM Bypass,
Accordingly, EKWMA issuéd the Show Cause Notice dt. 08.08.2019 and 16.08.2019 as mentioned supra.

In the aforesaid hearing the following persons were present for Karukrit Advertising Pvt Lid:

+  Shri Raj Kumar Basu, Advocate, Fox & Mandal (Advocates and Solicitors).
«  Shri Victor Chatterjee, Advocate,

The Chtef'Techmcal Officer (CTQ), bKWMA asked Ihem v‘hy action should not be :niuated a;,am\{ the company for

perpetual violation of the EKW Act and the Wetl ands (Conservation and Management) Rules,: 2017, In reply. they
have made the following submission before the CTO:

" A, The Writ Petition being WP No. 702 oFZOO? iy pbndlng before the Hon'ble High Court at Calcuta,
1 has been stated that tne subject boardmgs are not situated.oni any wetland.

N w

It has been claimed that the hoardings have been erected-in terms of guidelines of the government issued by
the management for East Kolkata Wellands. In this regard, they have sent & letler di. 23.08.2019 with some

documents prepared by Wetlands Internatiofial South Asiu for management plan for East Kolkata Wetiands

1

“
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~. wnsy nave mentioned that the subject land belongs 10 Meiropalitan Co-operative Housing Soe <ty Lid and +
they have made an‘agreement with the said Houging Seciety for crecling their hoardings.

‘E. They have claimed that no-permanent siructure has been crecied by thenm,

. In addition to-the above, during the hearing they have also said that they have airc}:d)' filed WP Ne. 16383(W)

af 2019 in the High Court on this issue.

While considering the aforementioned submission o_? Karukrlt Advertising Pvt Ltd «nd gxa!uining the same with (he
available official records, the following pdim-wisc observation is as follows: ' )

3. While delivering Otder dt. 26.02.2015 in the martet of WP No. 702 of 2007 the High Court observed tha
some respondents had offices outside the [erritor':'aljur"\:sdiction of the Original Side of the Hon'ble High Coun
at Calcutta ar{d directed conversion of the case into the Appellate Side. '

b.  According to the field report sub::n[ttcd 10 this offize, the Hoardings and/or struetures of hoardirg adjoining
EM Bypass (opposite to Metropolitan Housing) are siwated within the Eas| Kolkata Wetlands (EK /).

c. N§ such guideline for hoardings within the ERW Esl in existencs, . ' E 7

d. It isan admired féxct by the company that the hoardings and/or structures of hoardings belang 10 Karukeit
Advertising Pvt Lid on the subject land irespective of the land ownership, The act of crcc!:or!- o hosrding
without prior approval of the EK WMA is an illegal activiry, as'per the EKW Act,

€. Thesubject Hoardings Ian dfor srruct;:res of hoarding being erec.l.cd at the subject land stay put there throughout

the year, and these are there for vears and these are not ‘movable structures, $q, these h(‘,nrﬁin:.:s Ao

struciures of hoarding are construed as permanent in nature, ) ' C

f. With regard to WP No. \"I 6383(W) of 2019 details of the instant writ petizio.ﬁ are still npt avitilable with iy -
office, no Order and/or interim Order has been commt;nica(c'd to this office in this regard, _ -

Considcringihe.abcve, the undersigned has come 1o the conclu’siqn that there is no legal merit in the claim af Ka‘rukrﬁ
Advertising Pvt Lid for the hoardin'gs andfor structures of ho,ardiné alongside EM Bypass (opposite te Metropolitn
Housing) at Mouza Ohapa, .fL. no. 2, PS-Pragati Maidan, Dist. 24 Parganas (South) as per the: East IKOJka.(a Wetlands
(Conservation and Managc.z'-nentj Act, 2006 and s amcndmcnls_t’}om time to time, Therefore, <i(arukr-.t Advenising
Pvi Lid is hereby directed under Section 4(|}(c) of the East Kolkata Wetlands (Conservation ang Manzgement) Act,
2005 10 -délmoiish the illegal hoardings andl.a’og suuc;iu'res of hoarding within 30 duys from the Hate off iss\;c o this
order. In addition, Karukrit Ad_'vert{s:'ng Pyt Ltd_-_haé 1o restore the subject land 1o its previous statys, “iling \\'.i_licll
action may have 1o be initiated as per the East Kolkala Wetlands (Conservation and Management) Act, 2006 andior

the Envirofiment (Protection) Act; 1986; and, monetary. penalty may also be imposed as enviranmental compensetion,

All concerned may be'informed zccordingly.
Sd/-
Principal Secretary
Environment Dzpartment
& e
. Member Secretary _
. East Kolkata Wetlands Management Autherity
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Coay forwarded for [ind information and nececsary action 10:

|. P.S. 1o the Minister-in-Charge, Environment Department & Chairperson, EKWMA
Commissioner, KMC )
District Magistrate, Dist. 24 Parganas (South)

Officer-in-Charge, P.S. Pragati Maidan
. BL&LRQO, ATM at Kasba: Dist. 24 Parganas (South)
arukric Advertising Pvt Ltd
8. Guard File

' - @‘*—m-nalﬂ,

Senior Law Officer &

Ex-Officio Assistant Secretery
. Department of Environment

Government of West Bengal

2

i

4. Deputy Commissioner of Police, East Division, Kolkata Police
5

6
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T oL WP, NOJyrL OF 2007 |

IN THE HIGH COURT AT CALCUTTA

CONSTITUTIONAL WRIT IURISDICT_[QN

ORIGINAL SIDE

IN THE MATTER OF :
An application under Article 226 of the
Constit_ution of India;
AND
IN THE MATTER OF :
[ssuance of WritlfWrits ~ andlor
DireotionfDirectiéns; and/or Order/Orders;
AN.P,
IN THE MATTER OF :
The East Kolkata Wetlands (Conservaticn
and Management) Act, 2006,
| AND
IN THE-MATTER OF:

The Kolkata Municiﬁal Corporation Act,

1980; . _ v
~
Y o\
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AND
IN THE MATTER OF :
Notice No‘S(C.TO)!ENIS?.tS;’O?. dated 24"
May, 2007 issued Dy the Chief Technical
Officer, Bast Kolkata. Wetlands
Management  Authority, [jepar‘iment of
Environment, Government of West Bangal;
" Writers® Buildings, Kolkata — 700 001;
. AND
IN THE MATTER OE P
.1‘ Outd.oor Advertising  Association, &
- registered s.ociety having its registration
No.Sf1£455f?2~73 ur}l.d:er the West Bengal
Sbcieti;s'Régistratimi Act, 1961 having its
of‘ﬂcle at 73A, Ganesh Cllhandra Aver.ue, 7
flolor, Kolkata : 700 '10.13 through its
Secretzry. |
2% The Secretar;y, '.Outd'cror Adver‘cia‘;.ing

Association, having office at 73A, Ganesh

. f‘u@
S
o\
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Karukrit Publicity: Private Ltd., a company

registered under 1;he Companies Act, 1956
having its registered office at 13A, Madan
Mohan Talé Street, Kolkata — 700 OOS.I-

... PETITIONERS.

\'éRéUS

East Kolkata Wetlands Maﬁagemerit .
Authorities, Department Iof "Environment,
Government of. West Beﬁgal, Writers'’
Buildings, Kolkata — 700 001,
Dr. Nitai Kundu, Chief Z.[‘ccl'mica! Officer,
East Kolkata Wetlands Management

Authority, Department of Envirorment,

‘Government of West Bengal, Writers’

'~ Buildings, Kolkata- 700 001,

State of West Bengal, through the Principéi

Secretary, Department of Environment,
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| Bhattacharjee Sarani,

Government of West Bengal, Writers’ -
Buildings, Kolkata- ?00. 001,

The Kolkata Muf;jcipal Corporation, a 2o0dy
corporate constituted under the Kplkata
Municipal Corporaetioﬁ Act, 1980 having its-
office at 5, S.N. Bz;meljee Road, Kolkata —
.700 013,

The District Magistrate, South 24-Parganas
having office at 12, Biplabi Kanailal
1% Floor, A;iﬁore
Pc').lic.:e Court Colmpound, Ko[kata-?do 027.
Superin'tehdent_ of Poiice, South 24-Parganas

having office at 31A, Belvedere Road,

© Kolkatd-700027.

Metropolitan Cooperative Housing Society
Itd régistration No.75/Cal of 1966 under
the West Bengal Societies Registration Act,
1961-f}ifoﬁgh its Secretary, having its office
at Plot No.CZ 38, Sector B, Canal South
Road, Kolkata — 700 105.

... RESPONDENTS.
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Noting by Office| Senal | - I ) T
or Advocate | Nb. Date Office notes, reperts, O_rders or proceedings with signature
25.
13.12.2019.
Ct. No. 28,
F.B.

W.P. 16383 (W) 6f 2019
with
CAN.10751 of 2019

with '
CAN 11098 of 2019

Outdoor Advertising Assocmtwn 8 Ors.
'VS =
. East Kolkata Wetlands Management Authontles 85 Ors..

Mr. A males Ray, ; :
Mr. Biswaroop. Bhattacharya, :
. Mr. Raj Kumar ‘Basu, -
. Mr. Victor Chatterjee,
Mr, D Sinha Ray
..... For the Petznoners '

e .Mr, fAnLnt Sureka -
: ; . For the: Respondent
Nq_ T

Mr. Alak Kumar Ghosh,
Mr..'(';‘ropal Chandra Das |
| w "veens For the KMC,

Re: CAN'10751 of 2019
. with  C -
CAN 11098 of 2019.

-'Parfy/Paffi.cs -Iils/ar'e represented in the order of .
-their narhe/names s printed above in the c_ause_titie. '
Under consideration ',"befo,r-e this CQﬁrt is W.P.

16383 (W) of 201O a convcrLed writ peti thI‘i on. the :

e AppcklaLc %1dc ongma,lly numbered as W P ’702 of 200:
on the Original Side. By ordcr of the Hon’blc Court dated |

v_
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Noting by Office| Serial| - pate '
or Advccate | No. ;

Office notas, reports, Orders or proceeldlings with signature

a6th of February, 2015 the conversion of W.P. 702 of
: 2007 to the Appellatc Side (rom the Oragmal Side was
dlrected takmg notice of the fact that some. .of ‘the

respondenta have - offices ouL31dc th:;" termtonal'

_]Lll‘lS(llCthIl of the Omgmal Slde of the Hon'ble Court

Mr. Rav, Learncd Counscl or the pct1t10ners o

ggrlevcd Dy ‘an ordcr of 24th of Mdy, 2007 1ssued by the"'

: East Kolkata Wetlands Managemcm Authonty (EKWMA)

direcung Lhc pctmoners who reprcsent an adverusmg
company, to remove a hoardmg adjommg the Eastern

Mchopohtan Bye-pass (for short EMBye—pass)

" The order of re‘moval"datéd_ '24“‘--01"-May-; 2007
was stayed by the Hon'ble Court by 1ts order of 4”’ of
‘June, 2007 and oot stay was extcnded until Further

,order_s by .orc‘.cr dated 18t of Jamuary, 200_8.

Mr. Ray argues t.he_xt the stay of the -'dezﬁoi-it—ion
was ordered by -the . Hori’ble Court 'primarily ‘on the
- ground that the DKWMA v1olated the prmmplcb of natural

IJU.SthC by not affordmg the petitloners an opportumty Lo,

show cause zs prov1d.ed by the E:KWBM Act '2006.-

{t 13 further submltted that Subsequently on the

gth. of August, 2019, Lhc Chlef Techmcal OfflCer (CTO,,I

EKWMA 1asued a bhOW cause to the petltloners d1rcctmrf -

pomts out that W.P. 702 of 2007 was ﬁled bclng. &
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Office notes, reports, Qrders or proceedings with signature

M. 10

Noting by Cffice| Serial Date
or Advocate | No. !

them to answer as to why the hoarding in issue shall nol

be removed. -

A!though the p-f tlUOD.E',;'S answcred the:l show_
“cause by a reply dated 21‘-*t of Aug‘ust 2019 - were
al.so represented at the hearmg throx.gh i.hen‘ authonsed e
reprcscntatwcs by way of a ﬁnal order dated 13t of
N_o'v_embcr_, 2019, the EKWMA arrlved at the conclusmn

that the sﬁbject hoardmg xs.lllﬁgal'ar_ld Lhcrefore.to be

; removed 'wit_hin_' 30 (thifty]_ ‘days 'frpfn_ the date. of isl-su.é of

the final order dated 13t% of November, 2019. -

The final order détea 13t of November 2019 is
now. the subjcct ‘matter of an mtenm apphcatlon filed by,
the pentloners bcmg CAN lO?ﬁl of 2019, whlch is under )

‘consideration today b_efore this Court. _

_ " Mr. Ray- submits that the. -$u’.bjf=,:'c.t h;jlalréingl has
n_ot; been '_constructed- withis vEKWM%I. land. -On the
contrary, the’ subjgcf '_hoafding- bclbrigs .tol. .thé lar..c-i' -

-' alléfﬁed to the Metrop‘cilitan Co»gf)eratwe Housﬁg Somet*; ‘

__'Ln:nited (for short the Co-oper atwe)

q1.1(:11 stand is supported by MI Sureka Learne'l '

Counsel who represents the Metropol tan Co operatwe.' i

Housmg SOClety Limited in Court today IL is Smeltted .'
on benalf of tne Co- operattve that the hoardmg is- part of.

' Plot no. 87 dUOLth mutated and demarcated m favour of

the Co- operatwc It 1s further submltted that even the E

i

" / (\P
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M Byepass runs Lhrough land belonging to the Co-

opx:ra_.tiv’el although such and has been ulumately

pass..

Alt‘r ough noL1cc is’ produf.,cd today by Learned

C,ounsel on- record for the petrttone s of mumatlon of

"hearing of the -appl_icatior}. today, . none__rep-resents-the.

EKWMA.

g abqﬁired for the purpose of copétructmg the E M Bye-

Having regard to the facts: which remain

contmue the ordcr of ‘stay as’ orlgmally granted by the-
: Hori’ble Concurrent Bench on’ the 4% of Junc 2007, and
'cxtcnded on 18% of January, 2008 This - Court is -
persuadec to rest1 ain the FKWM’-‘& from glvmg effcc:t te its

final order dated lSth of November 2019 w1thout takmgll

the leave of the Ho_n’ble Court._ :

Lv noucc of this Order be’ 1ssued Lo the non-

. ,of-Servicc be flled.on_'the nextdate. .

‘ undisputed at this stage, this Court is pe.rsuladed-to': -

~ appearing Learned Counsel for EKWMA and an Atfidawt Shg

Thls Court is mformed that Aff1dav1ts Lo the main ‘-

writ pcti-.tion, 1.8 W.P. 1,6383 (WJ of 2019 haae been

exchanged bet_'Weé,n-Ehe parties.

Let formal  Affidavits’ to” CAN 111008 ‘of 2019

arising otit of W.P. 16383 (W) of 2019 be also exchangec

' ¥

b,
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within 'a cumulzative time ‘period. of 10 (ten) weeks from

this'date.

The issue of amendiment of theé writ.petition as

pleaded by the petitioner in CAN 10_75,1 Ibf.2019" shall be

considered at the next stage.

Liberty to mention strictly upon notice to the

other sides.

i g 4 e s

RS Tl ]
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- karukrit1932@karuknt .o
www karuxrit.com
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RECEMNEL

SEIEL

The District Magistrate, South 24 Parganas, SONTAINS NOT VE.
Nodal Body, S0
New Treasury Building, ADM., b et
[8‘11 Floor and Oth Floor), S Qoutn 24 Parianm
Alipore,

. Kolkata-700027.

BEFORE THE NATONAL GREEN TRIBUNAL -
- EASTERN ZONE BENCH, KOLKATA -
Qriginal Application No. 78 /2024 /EZ
Abhrajit Roy Chowdhury
Versus
The State of West Bengal &Ors.

Respected Sir,

This is to bring to srour notice tha.t.Karukrit Advertising Private Ltd. is
a company rcgistcrcd under the Companies Act, 1956 having its registersd
office at ISA Madan Mohan Tala Street, Kolkata ~ 700 005. Karukrit
Advertising Private Ltd. is carrying on business since 1932 and is one of the
pioneers in the field of advertisement through hoarding, .

We came to know about the order dated 2nd May, 2024 passed in the
aforementioned matter from a newspaper publication dated &t May, 2024,
published in Ananda Bazar Patrika, wherefrom it appears that the Learned
National Green Tribunal, Eastern Zone Bench, Kolkata has constituted the
aforementionedCommittee, for visitation of the site in dispute and for filing a
report with regard to the allegations made in the said Original Apphcatlon It
appears that the Learned Tribunal has also directed the Committee to
recommend penalty as well as Environmental Compensation in case any
violation is found. A copy of the ncwsjaapcr publication dated 06.05,2022
along the order dated 02.05.2024 are enclosed hereto and marked
collectively with the letter-A.

Karukrit Advertising Private Ltd along with Outdoor Advertising
Association moved a writ petition before the Hon’ble ng,h Court at Caleutta

4 f

/% MEMBER OF OUTDOOR ADVERTISING ASSOCIATION
[CINU22190WB1974PTC029594 |

|\ » Ma
\ Y /
\2 S _' \.r',.r'
N & e
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E-MAIL
VISIT AT

. ADVERTISING PRIVATE LTD
: 2

bearing W,P. No. 702 of 2007, being aggrieved by a notice dated 24tMay,
2007 and order dated 1%t June, 2007 issued by the Chief Technical Officer,
Fast Kolkata Wetlands Management Authorities, Department of
EHVIT{)nmﬂnt Government of West Bengal, regarding removal of hoa-rdi-Lags
in EKW Area. The said writ petition was later renumbered as W.P. No. 16883
(W) of 2019. Copics of the notice dated 24®May, 2007 and order dated 1%
June, 2007 are enclosed hereto and marked collectively with the letter-B.
The writ petition was moved on 4thJune, 2007 and both the impugned
notice and order werc stayed till 19% June; 2007 by His Lordship the
Hon’ble Justlcc Dipankar Datta, 'I‘hereaf ter, by an order-dated 18®January,
2008 passed by the Hon’ble Justice Jayanta Kumar Biswas the said interim
order staying the operation of the impugned notice and order was extended
Lntil further orders. Copies of the orders dated 4hJune, 2007 and 18®
January, 2008 are enclosed hereto and marked collectively with theletter-C,
During the pendency of the said writ petition, a Show Cause Notice
was issued under section 11(1) of the East Kolkata Wetlands (Conservation
and Mandgement) Act, 2006 dated 8tAugust, 2019 by the Chief Technical
Officer, EKWMA, addressed to the Director of Karukrit Advertising Private
Ltd., wherein Karukntwa.s directed to appear for hearing on 21# August,
2019 at 11:30 a.m. before the Chief Technical Officer. The subject’ and
substance of the said Show Cause Notice was regarding hoardings and/or
structures of hoardings having been erected under the banner of the
applicant on East Kolkata Wetlands which are governed under the East
Kolkata Wetlands (Conservation and Management) Act, 2006. A copy of the
Show Cause Notice dated ghAugust, 2019 is enclosed hereto and marked
with and marked with the letter-D,
The hearing was rescheduled and was ultimately held on 22°¢ August,
2019 and an order dated 13% November, 2019 was Jatter communicated to
' Karukrit, issued by the Principal Secretary, Environment Department and
Lhc Member Secretary, EKWMA in connection with the said show cause
notice dated 8% Augusl, 2019, wherein Karukrit was directed to demolish
the-hoardings and/or structures of hoardings within 30 days from the date
of issue of the order and additionally to restore the subject land to its

/9\ MEMBER OF OUTDOOR ADVERTISING ASSOCIATION
_ 2] G U22T90WB1974PTC029594 |

FAX . 2554-1802

» karukrit 922 @karukrit.com
www karukrit. com

216 PHOME | 2554-1512
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ADVERTISING PRIVATE LTD. |

previous stétus, fail-irig which action may be initiated as per the EKWCM

Act, 2006 and/or the Environmcnt'(Protectio:'n.) Act, 1986 and inonctary
p@-x'lalty may also be imposed as environment compensation. A copy of t.h-e
order dated 13®mNovember, 2019 is enclosed hereto and marked with the
letter-E. | ' '
The said order dated ismNovember 2019 was challenged in CAN
10751 of 2019. The Hon'’ble High Court, Calcutta by an order dated
13,12'.20.19 has been pleased to continue the stay as originally granted on
4tbJune, 2007 and extended on 18% January, .2008. The I_-_Ion’blc Court has

s . 217 ' PHONE : 25541512
- 2554-383% ~
FAX . 2554-1802
E-MAIL karukrmEtﬁz@karukm_com
VISIT AT @ www.karLkrit ~om

peen further pleased to restrain the EKWMA from giving effect to the order

dated 13,11,2019, without the leave of the Hon'’ble Court.A copy of t.he said
order dated 13thDecember, 2019 is enclosed hercto and marked mth the
letter-F. : ;

The writ petition is pending before the Hon’ble High Court at
calecutta. The aforementioned facts are broughtl to the mnotice of the

Committee constituted by the Learned Tribunal for consideration.

Under such circumstances, it is humbly prayed that an opportunity of

personal hearingbe gfaritcd by the Committee to the Representative of
Karukrit Advertising Private Ltd, before deciding the issue,

Yours faithfully,
clo ; As above o
Ene For KARUKRIT ADVERTISING PRIVAYE LIITED

£

,/"/’ZE -/J;/.{/\ :

DIRECTOR

({opy forwarded to : The Senior Scientist, West Bengal Pollution Control
Board, PARIBESH BHAVAN, 10A, Block-L.A., Sector-IlI, Salt Lake
c;ty,Kolkata 700106, (e.mail : ms.wbpch- wb@banpla gov.in). '

Copy forwarded to :The Chief Technical Officer, PRANISAMPAD BH&VAN Sth

S TR 1

Floor, LB — 2, Sector - I, Salt Lake, Kolkata 700106, (e.mail :
.ctoekwma@gmail.com) % %
o Received. Comttnty no 2 t? ?ﬁ e w

East Kolkata Wetlands Management #\ut ority o g \‘:"
Department of Environment, Gust. of \'; .Bcr.qal fj "
Pranisampad Brabae, Sih Fioor, L&-2, Secor-l ALY,
Salt Lake, Kolnaln- 7000405 e ) MAT 20
/Q MEMBER QF QUTDOOR ADVERTISING ASSOCIATION S f\,ci.@u--,—é/*

2 ~ oy u;azxgawmgmpmozgsga |
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Iterm: No.02 ' Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.78/2024/EZ

Abhrajit Roy Chowdhury Applicant(s)

Versus

The State of West Bengal & Ors. Respondent(s)

Date of hearing: 02.05.2024

CORAM: HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HOI\_I‘BLE DR. ARUN KUMAR VERWMA, EXPERT MEMBER
For Applicant(s) : Mr. Dibyayan Banerji, Adv.

For Respondent(s) : Mr. Rajib Ray, Adv. for State Respondents, Govt. of W.B,,

e

Ms. Rashmi Singhee, Adv. for R-2 (in Virtual Mode),
Mr. Dipanjan Ghosh, Adv. for R-4,
Mr. Sibojyoti Chakraborty, Adv. for R-8 (in Virtual Mode)

ORDER

Mr. Dibyayan Banerji, learned Counsel is present on behalf of the

' Applicant.

The Applicant in the ;;resent Original Application has alleged that
several hoardings, bill boards, flexed, advertisements, electric an.d
iron poles, generators and motors have been installed on the stretch
of land beside the Eastern Metropolitan Bypass formatting part of
internationally recognized Ramsar Site Iast Kollcaita Wetlands in

Dhapa Mouza, P.S.-Pragati Maidan, comprised under J.L. No.02,

PRS- Pragatu Maldan South 24 Parganas, upon a stretch of vacant

land which appears to be low land or a wetland opposite the I”JC
-

Royale and Bypass Dhaba situated at 1A, 301“1[3%\01‘3 Kulpi Road Sec-

B, Tangra, Kollkata.

1t is stated that in the night LED bulbs and Halogen lights installed '

on these advertisements are run by generalor and moter fueled by

\&: ¥ 388 /9
(AW " N - /4% ',/
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diesel and petrol. The allegation is that the above alleged 2
constructions are on the East Kolkata Wetlands which is a Ramsar
Site,

Supplementary affidavit dated 0_1.05.2024'has been filed on behalf
of the Applicant; the same is taken on record. _
This affidavit has been filed with land records t(-J show that the plot
in question is the record of the waterbody of the East Koﬁcata-
Wetlands Management Authority. |

In our opinien, matler requires consideration.

Issue notice to the Respondénts, returnable within four weeks.

Mr. Rajib Ra-y, ‘earned Counsel who is present in Court, accepts

notice on behalf of the Respondent Nos.1, 3,5,6,7, 9and 10, State

-Respondents, Government of West'ﬁengal.

Ms. Rashmi_ Singhee, learned Counsel.appearin-g (in Virtual Mode),
accepts notice on behalf of the Respondent No.2, Ministry of
Environment, Ferests and Climate Change (MoEF&CC), New Delhi.

Mr. Dipanjan Ghosh, learned Counsel who is present in Court,

acgepts notice on behalf of the Respondent No.4, West Bengal State

* Pollution Control Board.

Mr. S'ibojyotli Chakraborty, learned Counsel appearing {in Virtual

' Mode), accepts notice on behalf of the Respondent No.8, Kolkata

Municipal Carporation.
All the Respondents shall file their counter-affidavits within four

weeks,

Considering the allegations made in the Original Application, we%

deemn it appropriate to constitute a Commmittee comprising of the
following Members:-

i) Senior Scientist, West Bengal Pollution Control Board:

\: s = / 3 f’
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11) District Magistrate, South 24 Parganas or his representative

- Officer not below the rank of Additional District Magistrate

{'A,D.M.}'; and

iy Chief Technical :Officer, the East Kolkata Wetlands

Management Authority

The Committee shall visit the site and submitits Report with regard

" to the allegations made in the Original Application within three

weelks.

i E )
The District Magistrate, South 24 Parganas shall be the Nodal?%fody

~for all logistic’ purposes and shall file the Inspection Report on

. affidavit.

In case violations are found, the Committee shall recommend penalty

as well as Environmental Compensation and also suggest remedial

o

List on 08.07.2024.

Dr. Arun Kumar Verma, EM

May 02, 2024,
Original Application No.78/2C24/EZ

SRR
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Eusl Kalkata Wotlunds Manrgevient Authority
Department of Envirovment,

 Goveruncnt of West Bengal
Writers Building, Kolkste - 700 001

From ;Dr, Nital Xundu, -
CTO, EKWMA. s Dete: 24,05.07

Mot S (CTO)/ EN /826 /07 .

To

~ The Sceretary

Quidcor Advertising Assoclaton,

73A Ganesh Chandra Avenus, Kol-13.~

With reference to your letier No. OAMNEKMC/OT-08 dated 09.05.07 1 would like (o inform
- you that in.excreise of Seetdon 4, 1( C) of TKW Conscrvulinon smd Managemen! Acl,2006
d:cis'irsnflhu been takem 11 the highest Yevel to remove all the horrdings in EKAY aree
+ frmunedlotaly without Nl
Please ke pecessary acton in (als line,

Thanking you,.

B

Tr. Niti Kundu.
CTC, EKWMA,

L

C,apv_m'%_)M South 24 Pargsnis,
-2} Supedntendeut of PO'|IDG‘ Soulh 24 Pa.rg:r\a.s .
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Ourdoonr AdVEATISING ASSOCIATION

Regd. No §/12455/72.73 Undor W.B. Socielies Rogn. Acl. 1961

73A . GANESH CHAMDRA AVENUE, 2ND FLOOR

KOLKATA - 700 013 + PH. / FAX : 2237-4147

Drasident

Kesto Sahu

PR 28400 22/2854-1012
Heblle @ 9830390868
Ve e =i-resident
Jogexh Shah

Phoc 2235.0106/4603

Mobile 4832039536

Anjan Banerjoe

Ph. = 24C0-1888/2333
Mabiie S031039876

5. Dey Neogi
Ph. @ 2479-5795/7073/5 365
tAobile @ 363007 1LLE

Jayanta Sahw
2SS 5127360
> 1 G2300S 2800

Sevse ey

Hirmnl Thnkur

Bh, r Fe91095%
Meoiie QQ302A071S
2<8f Speetary
Surajit Sana

O, 2141-427 116513
Cga NG 2070

Mol

Theasures
B8lman Roy Cl wowdaury
L ISREA 1EQ3/1718

Molde ) Q4R35 TAL1S

By

Aes. fredasuner
pulak Chowdhury
@m0 2541-3582
tetrie @ 983639071

OaN KMC /07 38 Dado, 01.06.2007

To

b, Nitst Kindu

Chiefl Techaleal CriMcer

Fast Cxborrin Woettand Mlmnpriment Awtherr{ty
Depectment of Frvirevmend, Govl
Witers' Bulding,

Yoo - 743 GEL

Dyear Sir,
_&guzmwﬁmm KW ares

sour lotter no. S(CTO')IER\U%SIOT dr. 01,06.07 at

6.45 pan. fodoy bong notice for dismantling hoardings &t ERCW arca. Crirs
18 &1 umvrelis organlsstion and have 1o dend with membert sparsed over ¢
Howover we ere fryg ol best to apprse our cacaibers
concerned as early 85 possible about your «aid notice. We &re forwardiog
your notico ender eferatice fo ouT tuombers And would assre you that your
Setice will resch them within pext 3 working dayx and we stusll then. caxy
ks sble 10 revert T the subject Your letter wxder roply bas becn roceived by
as aflar workiog boors of the office today and tomorrow & Sunday bemg

clased, hero is po ciher 5y of sending your notict 0 our reembrrs carter.

Wa have just recotved

vasl arci.

'+ woaild pot be out of context to mention that we have sought
end vide our letter 61 75.05.07 lo which we
: we have received say
you oq this subject.

Jncidentilly,
contain clarificarions frot your
have oot yel recaived oy reply from your end ot
“responge 1o our serior deprbationsrand letiers gent 10

Wo request you for you petisnoo i the My irne.

Thanking Vou,

feurs frithfutly,

e Qatdoor Advortising Association
& . X

A

I‘.‘u . iy -
sy

Nirn‘{'i&'iwﬁm‘dﬁaw '
Secretwry ; i o

Aliitiated with Mecchants. Chamberol Commeres
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ORDER SHEET

IN THE:-HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION
ORIGINAL SIDE

T. No. 299 of 2007
W. P.:No. . of 2007

Outdcor Advertising Association & Ors.
Versus
Past Kolkata Wetlands Management
Authorities & Ors,

BEFORE : The Hon'ble JUSTICE Dipankar Datta

Date: 04.06.2007

None appears'oﬁ behalf of thelrespondeni nos. -1 and 2
despite service.

The petitioners are aggrieved by the order dated 24"
May, 2007 passed by the respondént no.2 conveying te the
Sec:etafy of the petitioner no.l the.qécision_taken’éﬁ-the
highest level to remove all ‘tha. hogrdiﬂgslmihiuggﬁéh;r;;
immediately without fail as well as tﬁe order dated ire
June, 2C07 issuing notice for dismantling of hoardings.

Prima facie, the action taken by the respondent nos. 1.
ana 2 appears to bé iﬁ violation of Section ¢ of the East
Kolkata Wetlands (Coﬁservgtion and Management) Rct, 2006

inasmuch és before making an ordexr wunder Clause (C)

Ve

o
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thereof, reasonable. opportunity of being heard tO the
petitioners appears not to nave been given.
In view thereof, the orders impugned referred to above

shall remain stayed till 19t June, 2007 or until further

- orders whichever is-earlier.

R

List this writ petition as ~Court Application’ on e

June, 2007 for further congideration.

The petitioners shall ;nform the respondent nos. 1 and
2 the neﬁt‘date ok hearing and further that in the event
theré is no representation from their side on thaﬁ date,
the Court may even prﬁceed to dispose of'thé'writ ﬁetition
on that date.

All parties' are to act on a xeroxéd signed copy of

this Order on the usual undertaxing.

Assistant Reglstrar
Jigh Court 0,8, Caloula

rKCoswaml

;a? L panRe~ A=t ~T
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. Wp No. 702 of 2007
IN THE HIGH COURT AT CALCUTTA

Constitutional Writ Jurisdiction

ORIGINAL SIDE

QUTDQQR ADVERTISING ASSOCIATION & ORS; Petitidners
Versus |

£AST KOLKATA WETLANDS MANAGEMENT AUTHORITIES & ORS . Réspondenﬁs.

BEFORE:

The Hon'ble JUSTICE JAYANTA KUMAR BISWAS

Daze ! 18th January:, 2008.

The Court :- Counsel for the state prays for ex;ension
of .:ime' to file op@osition. such prayer is not opposed. Counsel for :the
petitioners prays for exténsion of ihterim Qfder already made in the case.

In view ‘of the above-noted submissions, 1 make the following order.
Inﬁerim order ﬁade in th; case shall remain in ﬁqrbe until further o;der. The
_;;spondeﬁfs shéll_file their opposition within four;weeks as prayed for; recly:
if any, snall be filed Qithin cwo weeks thereafter.

List'the_writ petitioﬁ for fiﬁél heating after seven weeks.

Urgent- certified XEroX cépy of this order shall be supplied to the
parzies, if appiied-fof, within three days_froﬁ thé date of receipt gf the file

by the section concerned.

(JEYANTA KUMAR BISWAS, T

78
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Government of West Bengal
Department of Environment

East Kolkata Wetlands Management Authority
Pranisampad Bhaban, 5t Floor, LB — 2, Sector 11, Salt Lake, Kolkata — 700106
Ph : 91-33-2335 3003, Fax : 91-33-2335 6403

No. 223/CTO/EN/018/2006-07 Date : 08/08/2019

From: Niraj Singhal, IFS
Chizf Technical Officer

To : Director,
Karukrit Advertising Pvt. Ltd.,
13 A, Madan Mohantala Street,
Kolkata-700005.

Sub: Show Cause Notice for hearing under Section 4(2) read with Section 11(1) of .the East Kolkata
Wetlands (Conservation & Management) Act, 2006

Sir/Madam,

It has come to notice of the office of East Kolkata Wetlands Management Authority (EKWMA)
that the hoarding and or structures of hoarding have illegally erected under the banner of Karukrit
Advertising Pvt. Ltd. at Mouza-Dhapa, JL no. — 2 under P.S. Pragati Maidan (Landmark Adjoining
EM Bvpass, cpposite to Metropolitan housing) of Dist. 24 Parganas (South).

According to the East Kolkata Wetlands (Conservation and Management) Act, 2006 the subject
land falls within the East Kolkata Wetlands (EKW), which is also governed by the Wetlands
(Conservation and Management) Rules, 2017 notified by the Ministry of Environment, Forest and
Climate Change, Government of India. Such illegal activity attracts penalties under the relevant
Act(s) and/or Rules.

You are given an opportunity of hearing under Section 4(2) read with Section 11(1) of the said Act
of 2006 to show cause why legal action should not be initiated against you.

Therefore, you are hereby directed to attend the hearing on 21/08/2019 at 11.30 am. at the
Conference Hall, 5™ floor, Pranisampad Bhaban, LB-2, Sector-111, Salt Lake, Kolkata-7001 06 with
reievant document(s) related to this matter along with proof of your identity, failing which an ex-
parte order may be issued.
Sincerely,
Sd -

Chief Technical Officer
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DeparnnentofEnVNOnnwnt

East i{olkata Wetlands Management Authority .
Pranisampad Bhavan. 5" Floor, LB-2, SE'CTDT -111. Salt Lake. Kolkata — 700 165

No,BISICTO/EleSIZOO&-O? - © Date: 1341142019
Qré:c_r

East Kolkata Wctlands Managemcm Authority (EKWMA) issued @ Show Cause Notice for learing vide
223/CTOYEN/O18/2006-07 di. 08.03. 2019 and subsequent lefter vide no. '?16J'CTOIEN(0! 8/2006-07 di. 16.08.20G1% in
the name of Karukrit Advertising Pvi Lid under Section’ 4(1)e) of the EasisKolkata \\ctlund. (Conservaiion and
Managerent) Act, 2006 for their iliegal hoardings and/or struclures of hoarding being erected at Mouza Dhapa. JL. ne.
9 under 2.S. Pragati Maidan, Dist. 24 Parganas (South). The hearing was held on 22.08.2019 a1 the office ol the
EKWMA. '

On perusal of records available with the office of the EKWMA it~is found that EKWMA direcied the Scezetary.
Outdoor Advertising Association by letter 1o, S{CTO VEN/826/07 di. 24.05.2007 for removizg 1h‘ hoardings
alongside the Eastemn Metropolitan Bypass. In response © the said lewer Karukril Publlcﬂ)’ Pvi Lid sent the reply
bearing ro. KPPL/M/182/2007-08 dt. 25,05.2007 ta the EKWMA by dcnymg lhe.— charge of |I1cgal hoardings.

Wrnt Fetition vide WP No. 702 of 20{)7 n the matter of Outdoor Adveriising Association & O‘uhcrs s, East Kolkata
Wetlands Managemenl Authormcs ‘& Others was filed before the Hon'ble High Coun at C.d!culm for mc sEme issue.
In its Order di. 26.02.2015 the High Court observed that some respondents had offices outside the territorial

jurisdiction of the Qriginal Side of the Hon’ ble High Court at Caleutia and dirccted conversion of the-&ase into the

Appellate Side.

'1he EKWMA has received scvcral complaints against the illegal hoardings sitvated =ziongside EM Dypass.
Accordirgly, EKWMA issuéd the Show Causc Notice dt. 08.08.2019 and 16.08.2019 as menuuntd SURTH,

in the aforesaid hearing the following persons were present for Karukrit Advertising Pvi Ltd:

«  Shri Raj Kumar Basu, Advocate, Fox & Mandal (Advocates and Solicitors),
«  Shri Victor Chatterjec, Advocate.

The Ch:chechmcal Officer {CTO), EKWMA asked them why action should not be mmawd egaint the company for

perpetuai violation of the EKW Act and the Wetlands {Conservation and Management) Rules, 2017, In reply. they
have made the following submission before the CTO:

A. The Writ Petition being WP No. 702 of 2007 is pending br:ion the Hon'ble High Coun at Czicunia,

@

it has been stated that the subject hoardings are not situated on any wetiand,
) C. It has been cl.aurncd that the hoardings have been erecied in tenns of guidelines ol the I.,O\ ernment issued by

the management for East Kolkata Wellands. In this regard, they have semt @ letter du. 23082019 with sonw

documents prcparcd by Wetlends Internatiofal South Asia for management plan for East Kelsata Wetinnds,

N
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w0 cney nave mentioned thal the subject land belongs 10 Metropolitan Co-operarive Housing Socizty Lid and
they have made an‘agreement with (he szid Housing Society for erecting (heir hoardings,

E. They have clzimed that O permanent siructure has been crocled by them,

. In addition 1o the above, during the hearing they have ulso said tha they have airc‘ady filed Wp Ne 83BN

ef 2019 in the High Court on this issue,

While considering the alorementioned submission of Karukrit Advertising Pvt Lid and exa{n.ining the samie with the
available official records, the following pc;im-.wisc observation is as follows:
a.  While delivering Order dr. 26.02:2015 in the matter of WP Ne, 702 of 2007 the High Count observed tha
some respondents had offices outside the ter‘r‘i{orfaijuﬁ"sdictioﬁ of the Original Side of the Hon'blke High Coun
at Caleutta al'lld directed conversion of the case into the Appellate Side. I
b. According 1o the ficld report sub;nirtcd 1o this office, the hoardings and/or structures of hoardirg adjoining

EM Bypass (opposite 1o Metlrogiolilan Housing) are sitvated within the East Kolkara Weilands (EK W),

without prier approval of the EKWMA is an illegal activity, as per the EK W Act,
€. Thesubject hoardings and/or structures of hoarding being efC'C.Ied al the subject land stay put there theoughou
the year, and these are there for years and these are not movable structures. So, these hoarcings andi
’ structures of hoarding are construed as permanent in nagure, o
f. With regard 10 WE No. 16383(W) of 2019 details of the instant writ petition are siill not available witly this

affice, no Order and/for interim Order has been communicaled 1o this offjce in this regard. "y

Advertising Pvt Ltd for (he lioardings and/or structures of holardl'ng; alongside EM Bypass (opposite 10 Metropolian
Housing} at Mouza Ohapa, JL no. 2, PS:-Pragati Maidan, Dist, 24 Parganas (South) as.pcr the: East Kolkata Wetlands
(Conservation and Mﬂnage.rﬁenl) Act, 2006 and its amendments from time 1o time. Therefore, =IKarukrit Adverising
Pvi Lid is hereby directed under Section 4(1)}c) of _the East Kolkata Wetlands (Censervation and Managem‘cnu Act,

2006 1o demiolish the illegal hoardings andfor struciures of hoarding within 30 days from the date of S5ue ol thig

order. la addition, Karukrit Advertising Pyt Lid has 10 resiore the subject land 10 its previous-siatus, fzilivy which
action may have 1o be initated as per the East Kolkata Wetlands (Conservation and Managemeni) Act, 2006 andior

the Enviroiment (Protection) Act, 1986; and, monetary penally may also be imposed as environmental Jompnsatin,

All concerned may be'informed accordingly,
Sdi-

Principal Secretary
Environment Depantment
& .
¥ Member Secretary )
. East Kolkata Wetlands Managemen Authority
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Ne. 318/CTO/EN/018/2006-07 Date; 1371172019

Copy forwarded for kind information and neceecary action 19t

R S

8.

?.S. 1o the Minister-in-Charge, Environment Depaniment & Cha;rpcrson EKWMA
Commissioner, KMC
District Magistrate, Dist. 24 Parganas (South)
Deputy Commissioner of Police, East Division, Kolkata Police
Officer-in-Charge, P.S. Pragati Maidan
BL&LRO, ATM at Kasbz, Dist. 24 Parganas (South)
arukrit Advertising Pvt Ltd .
Guard File

6@%—-,2.51_@

Senior Law Officer &
Ex-Officio Assistant Secretary
Departrnent of Environmaznt
Government of West Beungal
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W.P. Nor.}ﬂq OF 2007

N THE HIGH COURT AT CALCUTTA

CONSTITUTIONAL WRIT JURISDICTION

ORIGINAL SIDE
UG 3

IN THE MATTER OF :
An .applicat.mn under Article 226 of the
Constitution of India;
AND
IN THE MATTER OF :
Issuance of V\-’ri.tlz’Writs - and/or
DircctionfDirectioné and/or Order/Qrders;
AN?
IN THE MATTER OF |
The East Kolkata Wetlands (Conservation
and Management) Act, 2006;
AND
‘IN THE MATTER OF :
The Kolkata Municipal | Corporation Act,

1980; - _ ;




AND
IN THE MATTER OF :
Notice No.S(CTOYEN/826/07 dated 24"
May, 2007 issued by the Chief Technical
Officer, East  Kolkata Wetlands
Management Authority, Depariment of
Environment, Government of West Bengal,
" Writers’ Buildings, Kolkata — 700 0C1;
. AND
IN THE MATTER OF :

1, Outdoor  Advertising  Assoclation, &
registered society having its registration
N0.S/12455/72-73 uqd_cr the West Bengal
SOcietigs'Registration Act, 1961 hLaving its
office at 73A, Ganesh C'.handra Avenug, g
floor, Kolkata — 700 013 through .its
Secretary. |

2. Thé Secretarly, Outdoor Advertis;i|1g

Association, having office at 73A, Ganesh

,

; R
P d \f\/
. | o - 30
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- Chandra Avenue, 2" floor, Kolkata - 700

013.

3 Karukrit Publicity: Private Ltd., a company
registered under the Companies Act, 1956
having its registered office at 13A, Macan
Mohan Tala Street, Kolkata — 700 00=.

... PETITIONERS.
VéRSUS

Js East Kolkata Wetlands Management .
Authoritié‘s, .Dt:partmem of Environment,
Government of West Beﬁgal,_ Wril.':rs’
Buildings, Kolkata — 700 001.

2. Dr. Nitai Kundu Chief Technical Officer,
East Kolkata Wetlands Management
Authority, Department of Environment,
-Goyernmem of West Bengal, Writers’
Buzi-l'dings, Kolkata- 700 001"

3. State of W(;,st Berigal, through the Princiéa]

Secretary, Department of Ewwironment,
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Government of West Bengal, Writers’
‘Buildings, Kolkata- 700 001.

4. The Kolkata Murﬁcipal Corporation, & body
corporate constituted un.der the Kolkata
Municipal Corporation Act, 1980 having its

office at 5, S.N. Banerjee Road, Kolkate —

700 013.

S, The District Magistrate, South 24-Parganas
having office at 12, Biplabi Kanailal
Bhattacharjee Sarani, 1% Floor, Alipore

Police Court Compound, Kolkata-70C 027.

8. Superintendent of Police, South 24-Parganas
having office at 31A, Belvedere Road,
Kolkata-700027.

T Metropglitan Cooperative Housing Society

Ltd.,. registration No.75/Cal of 1965 under
the We_g.t Bengal Societies Registration Act,
1961 filxliou_gh its Seéretary, h?;ving izs office
at Plot No.CZ 38, Sector B, Canel South
Road, Kolkata — 700 105

... RESPONDENTS.
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Noting by Office| Seral 5 ; - e
= ate Office notes, ris, Ord:
~or.Advocate | No. _ s, reperts, Orders or proceedings W‘Fh._‘s-‘

28,
13.12.2019.
Ct. No. 26.

" F.B.

W.P. 16383 (W) of 2019
with |
CAN 10751 of 2019
; w'itl;h _ '
CAN 11098 of 2019

Outd.oor Advertising Associatlon & Ors.
_Vﬂ'..
; East_I{olkata Wetl-lands Management Authontles &3 Ors.

Mr. Amales Ray, :
Mr. Biswaroop. Bhattacharya
Mr. Raj Kumar Basu,
Mr. Victor Chatterjee,
Mr. 'D Sinha Ray .
T e For the Petltmners

. Mr, ':Ankxt S‘L}reka
e e For the Respondant
NO. ‘T

Mr. Alak Kuamar Ghosh,
Mr.'Gopal Chandra Das |
T e For the KMC.

Re: CAN10751 of 2019
with e
CAN 11098 of 2019.

'Parﬁy/Pafticslis/afc represented in the order of

their name/names &s printed above in the cause title.

Under consideration before this Court is W.P.
16383 (W) of 2019, a converted writ petition on the
Appellate Side originaliy-riumbéfed as W.P.-702 of 2007

on the Original Side: By order of the Hon'ble Court dated

W
.
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Serial Date

 Office nots, reports, Orders of proceadings with signature .

6”‘ of February, 2015 the conversion of W.P. 702 of

2007 to the Appellate Side from the Ongmal S1de was

. directed taking notice of the fact that some. of ‘the

respondents  have - offices  outside the’ t_e'r_ritorial_
jurisdiction of the Original Side of the Hon’ble Court,
Mr. Ray, Leamed Counsel for the pctxtxoners

pomLs out Lhat W.P. (Dz of 2007 was mec_i_bemé,.

aggneved by an order of 2«41-ﬂ1 of May, 2007 issi_,led_by 'thé- '

'East Kolkata Wetlaﬁ.ds Managemem Authority (EKWM‘\)

d1rcct1ng Lhe petltloners who reprcsent an advertlsmg

_cornpany, to remove a hoardmg adjommg thc Eastem

Metmpohtan Bye-pass (for short EM Bye paS‘n]

" The order of removal”dated, 24t of May; 2007

was stayed by the Hon'ble Court by it-s order of at of

'J_une-, 2007 and such stay was extcnded until further

£l

orders by order dated 18% of January, 2008.

l.\flr, Ray argues that the stay of the cliemloiition
was ordercd by the Hon’ble' Court primarily on the
ground that the EKWMA v1olated the prmcmles of natural
j'{,ls.tice by not affording the pemmnels an opportumt} to

sh_ow cau'se as_prov_‘u_jed by the EKWMA Act, 2006.

It is farther subm tted that: subsequenﬂy on the =

gin.of August, 20l9 the Chiefl ’Tec‘nmca‘ Ofﬁcer (CTO).

EKWMA issued a show cause to the pet1t1oners d1rectmg

¥,
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‘Noting by Office| Serial
or Advocate:-

“No'

Dale

Office notes, reports, Orders or proceedings with-sigjha-ture e
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consideration today before this Cpurt, _

them to answer as (o why the hoarding in issue shall not

be removed.

Although the p{,tmoncrs answcrcd tht‘ show_

cause by a reply dated 21st of August 2019 and were

also- 1cprescntcd at tnc hearmg through Ll"lClI‘ auLhox Lsed ;

rcpresentatwes by way oi a ﬁnai ordr:r datpd 131" of

\Iovembcr 2019, the EKWM:‘& arrwed az the conclusmn

the final order dated 139 of Nov¢m_ber, 2019.

The final order .détea' 13th of November, _2'019 is

now the SUb_]CCt ‘matter .of an mtenm apphcas ion flled b_y _

the peutaoncrs bemg CAN 107» 1 of 2019, whu:h 18 under

s

Mr. Ray submits that the subject hoarding has .

not beer ~constructed within - EKWMA. land. .On the

contrary, the'su‘bject hoafding beloﬁgs to .thé land

.,;

“allotted to the Metropohtan Co- operatwe Housmg Socuety :

Limited (for short the Co—opqratw'cy

50 ~

that the subject hoarding is. 1llegal anci therﬁforﬁ to be .

' removed wathm 30 (thlrty} days from the date of issue of .

Such stand is supported by Mr Su:n eka, Learned '

Coun%el who represents the Metropol:tan Co oper@tne.'

Housmg Soc;ety L1m1ted in Court today IL 13 subrmtted

on behalf of the Co operatwc that the hoardmg is part. of

" Plot no. 87 cl“OU.Cd mutatc,d and derr\arcatr=d in' favour of

the Co-operative. It is further .submitted that even the E

.
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it | M Dale Office not_es.,._,r_gggoﬂ_s_._. Orders or proceedings with signature

M Bye-pass runs through land. belonging to. the G-
operative, although such. land has been ultifnately

acqﬁired for the purpose of cé_nstruc'ting the E M Bye-

i ) pass.

_Although notice ‘is produced today by Learned

Counsel on. record for the petitioners ol intimation of
"hearing of .the -appl_icafion today, none, represehts'-the

EKWMA.

Having regard to t-he- facts - which reméi:r_

: undisputed_' at tﬁis’; stégc, thlS Cc.)ulrt- is '.pefsula,ded-to': -
conﬂnuc the order of'stéy as’ ori:ginaliy _grant.cd by It}:l'e
Hon’ble _C_Ioncu-rre::it Bench on'the 4t of June, 2007 and

" extended “on _l'ém of January, 2008. " This (f,‘;ourt s - |
'pér’suaded to restrain the EKWMA fr:orn gi_ving-éffgclf to its
final o'rdt.r dated 13t of Nouc'mber,__QO 19 -’wi,tﬁou_t taﬁinlg.'

the leave of the Hon’ble Court. -

Let notice of this order be"'issugd to the non-
appearing Learned Counsel for EKWMA and an Affidavit-

_ of-Service be filed.on the next-date. ;.

This Court is in_fofmed that Affidavits to the main -

wiit petition, ie. W.P. 16383 (W) of 2019, have been

exchanged bf:fz__weén"ﬁhe parties. -

Let formal Affidavits to CAN 11098 of 2019

arising out of W.P. 16383 (W) of 2019 be also éxé‘nanged

L}

M

3
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Noting by Office{ Serial |
No: |

aor Advocale

Officer notes, reports, Orders or proceedings with signature

-

within ‘a cumulative time ‘period of 10 (ten) weeks ‘from

this date.

The issue of amendment .of the Writ_petition as
pleaded by the petitioner in CAN 10751 6(.2019' shall be

considered at the next stage.

Liberty to mention strictly upon .notice to the

other sides.

RS o ]
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Advertisamant Department,
5, 5. M, Banerjes Noad,
nlcutta - 13. '

s s i

dated, whe Fl—=09 00, 203,

%@M Kl [y b et Lo, Co b Aawﬁ/

m_r.?’. V/:} f%@mmk%b\ 5/)“ S Lp_,{/‘w /Q/E M. @7 (/Oam

; !_.,-._.*,:::-,f.ﬁfl _—S\/ﬂ e e rk N 'ﬁd'O X 2y {2_0’@ 92_\ &'@o\
ZA}M/Q ' :

=e3r| 8irls)

I am glad to inform you tijut your appllcntion Gl Zé(ﬁ"or’f?‘

'equest you to take out

hias been granted. I, therefo: 2,
v pirmission u/a. 202 & L 1c=r1c u/.-';.'-._ 203 _on paymant of ﬂs./@'@?} b
) ‘ B e AL A o

Qﬁ 82/0 -_ 1 =op’ct4. '-=J,y. fou will have to pay usual -
Advertisament Tax u/s. 204 of is, C;ZS}T@}— for ths yearzm:“%ﬁﬁjz__
uf 3 M) )

W{j Mo —= - [Fe0D e
WJ=502 > [pST0 -
3¢

30 Q! '
“fz’\ a2 Wf‘) “,;QS"BQ'@ . \§ / Yours: falt}‘fully,
52500 — Advi & _ﬂ?ﬁu m 2__ '

Ly U?‘ = [ =t :-

[e —_— ASS t. l c2l,
0. 828 A

e gf (\% 6/ Aoty ﬁiﬁ%n%n?_ﬁébmmﬁmwm IE.

Ykeo Cal. Mpl, Carporaties

TR e e Mt . o e e e e A e ,._._........__._.._.A._......_......-..-.._...w---_-..v.._.__.—...‘,...—....u._.....-.....

‘?)

AR .0
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THE ORI MIMITID L SO Q0 mIGN i .

Advertisemént Department; -
5; S P Banbrjgu {Oad;
quLutta = 13.

Dated, the 0’(— 0 =L 02— <, 2002.

dear sir(s), _
I am glad to inform you that your amnlication

fQ”{hflﬂfﬁj hits baan granted. I, therabore, reguest you.to

taxs out permission u/s. 202 & Licence u/s. 203 on paymaent of

ks, /ﬁ?ﬂna f’ & s, é%?J&éZ@.LW respactively. You will have

to pay usua l advertisement Tax u/s. 204 oFf s, é;QJﬁyﬁ [ __for’

the aarm_ &ﬂ@
{)*9«02, — [ §ov N T |
H.' y fou S Lalthgu_lv, P
| - - cz_cz

g T Ty e
ﬁJﬁfl&b(YG?M{)PégﬁTbQJ@ Ql\\g‘ o ?: 7;+ ﬂ:.t s 3 3
e IR

/UTD 9 2.2 4

§
Db/ - //@ @\5 Q\é\

N

e
|- C ph
I =~ X 44
\E;\Qﬂ _.f;
Wt 4
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TiY KCGLACATA MUMTIZIP WL 20HPO LATION
Advertlsemant Q»partmeﬂt

5, 3. M. Banerjge Toad,
Calchtta 43

vatad, the Ozﬁgg,ﬁok 2002.

ks Lk, Coap Aoy
S — @g% m/ o a
_" ng | w, @wfa i w%

y—

i s [ re

© e e 1 e TR

Dear Sir(s),
I am glad to inform you that your app]lcation at. [4“Cﬁ;'559'

e

has bzzn grahted. I, therefors, requast you to tukhaour

permission u/s. 202 & Licence u/s, 203 on paymont of 7s. f?ﬁt&

and m.é%fiﬁ?%ﬁ?mw“_ respactivaely. fou will have to Py ubuai
Advartisament Tax u/s. 204 of m,fg%jg??“w_ for ths Y°arﬂiifﬁfﬁﬁT '

\.-I.-. A‘
%E 505 LZfS'U'O % &

. e i o o s e P e e T S Bt P St S o Pt L P e S S e i Ay A P S S e e S e W Pt By S, s e k. o
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Aadverti'somant. ]

T e e

3-8 radan o d’%

Dsar Sir(s), _
am glad to inform you that your ap")l'i'c-ati'on .
dtad. W:-OS’“—CEQ“ has baan grantad. L, therefore, request you to s
taxe out permission u/s. 202 & li”nc\, u/s, 203 on. paym;.----" B
&0 = & s, 9. 8’2,01 _____ respactively,
to pay usual Advertisement Tax u/s. 204 of "55_“2
the yisar Q00— 2002

[y avr —  Jsrs0 e
fees  — 4500 &
prooxlor) ~qs32e . &
ooy — 52580 ¥ g
~T00 5 2D C\%

po/— L0058

{f /= % :‘.‘ii
j‘nl'."" (\ ( ' j "\'IE
W~\ & / 1k
WL\ X i P
RN Y/
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- TH FOLIATA MUTLZTIZNWL 20HPO LA TION
Advertissment Department,

5, 3. M. Banerje= ! Noad,
valcutta w_l3

vated, the 9‘_’6"{&9‘2;1 2002, \
kkb N“nggfhiLﬁzim 55;:: “””
R Qe R B @y B

AT o A = Y P jﬁj@ 2 (2@ T} b}
Deaar Sir(s), '
I am glad to inform vyou that your application dt. ﬁ%“&%:ﬁf%

has buwen grahted. I, therefors, r’qu=st you to take our .
parmission u/s. 202 & Licenca u/s. 203 on paymont of 5 g &?f‘ﬁ’*

and m'léLQJKQLéQk:_ respsctivaely. (ou will have to pay .l
Advertisament Tax u/s. 204 of is. 5?;5]ﬂb‘k*for'tb° year 2L ~2602

ahL —=" T
o= i

{ 52D
- a03 (LoD — ?igo

£y -a0q, -—-__;LO_DBL@

Il |

|l

;‘Ii\.:-'-\
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THE ETOL.I{’-\_"“’-\ MUMTOIR 0 SO0 0 7 ON
L [} E .
Advertisomant Departmzny
S5, 3. I'. Banerjee Hoad,
Calcuttkg - -13,

o i L ¥ T e i ]

Dated, the N—G %"Q’_‘:}T——ﬁ / 20@2 .

-ﬂ@ﬁaﬁﬁ?i,.

o iz ' chr : : ﬂ*yﬁ?EWf*hf,
e S o e o oy

A Pk ¢ o e . F1F P b i Y PO

) o - MQQ. 4LW‘—”L V\:{“. “,E‘”}: o i ; Y Ly
L2 %Mﬁﬁg atals. Sour favad z(e 13,

DJear Sir(s),
I am glad to inform vou that your apnlication

il [/_Z{*U'&,—[{-:?‘ has beoasn granted. I, thergbora,  regihsst you '.t-o.'-
taxs out permission u/s. 202 & Licence u/s. 203 on payment of

ks Lﬁ?fﬁ%”t:“m & 13, é%%“éﬁ%ﬁ?&:_rQSpQCtiVGly. You will hawe
204 of %..528T0 |~ for

to pay usual Advertisement Tax u/s. 500,

the ysar Q00 2002 .

By | o0 %e\

! " .
io ' Yours £faithiful lV,

J 'y ~y

fiff - = %
(g / -+ 1%
il | |
| | &
' &
\II' ke o g
Y A ;D ) \ -J}/’{rfs

\1’ Y - )iy

o o
e
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- Advertisament Department,
5, 3. M. Banerjee Noad,
zakoutka - 13,

vatad, tho O’(——OL’-@L___,, 2002,

10 Soels e [Bm. 8y B
bowas = lom Seif

Dear sir(s), : ol oo '
|40~

I am glad to inform you tiut your application dt. 09—y
has bssn granted. I, therefors, regquest you to take our

parmission u/s. 202 & Licanca u/s., 203 on paymant of #s, l“_,

and fs, &qm_'[:“ respectivaely. fou will have to P4y usual - _
Advertisaement Tax u/s. 204 of s, @“zg@_ﬁ for thes yesar 20U

P — oo
{}-an  — 4o g W, i A e i
‘{S" a8 % CJ"U T"") RSS'L@ ; , Yours .fé _Lf :_.lly_,_
3-a8Y — 2570 2
[v0320
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THE ITOLKH®™A MUMITID Lo 2GVQ TION B |

advertisemdnt Depaltmﬂnt,
S, S I Banerisee Road,
Calcutta = 13,

Dated, the @TLL—cajf-_-:_Qg;, 2@02 |

’ e ixiﬂﬂq oo [l

L e o 2 o e

DJear 3ir(s),

I am glad to inform you that your abﬁllcatlcn
atd. V{ﬁg .§) —. has baaen granted. I, thoeroefor u, rgqu 25t you to -
Laxe out permission u/s. 202 & Licence u/s. 203 on payment .of

fs. l/mlr_“ & bs, O/cf ?l@i respactively. You will have

to pay usual Advertisement Tax u/s. 204 of Mn”f?iﬂgfirk“ for
the aar w ML . - \ '
(3TT0 \\

_ é@?ﬁ% . Yours falthfully,

Wty

O Yy i, 228329
-‘:-——-L._-’_'-.—“—“ i Qs »

70 3 2.0

Tha Cal; M‘n]

1 1 In" )

|

!|I,__ !I % ¥

\\ \

AV - y
1 &,
{ s
"
N b

e



ey

et e G gy

THT KOLKATA MUNIIIPAL SOHPO A TION

Dear Sir(s),
I am glad to inform you that your application dt. L:i‘.
I, therefors, equest you to take out,

has besn granted.
permission u/s, 202 & Licanca u/s. 203 on paymant of fsi

angd s, @%&‘Z@_[{: respactively., fou will hd\” to puy us
Advertisement Tax u/s. 204 of . S?Q~S;§§‘k'for tha yea

4500 % o

- &l =
- 243 119D ~ 95328 oy ¥
%

o LUO;5243- Gf CQt:ES~} '-égi%%f€“:H

S e b e o e s S 8t e e e £ o

Yours.fait

1
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ELS 4 /' 1 =4 } \f-\".
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T KOLKATA MRITLSIPAL 2OUPO (A TLON '
AdvertLSﬂmunt Jgpartmeﬁtﬁl
S, T Banwrjuc Toad, .
ualcutta - 13

| Oated,j

me(} z@( s e
e — gﬂ'\e ” goocw :zie-.....
ish i

I am glad to inform you that your anpilcnt1on dt

Daar Sir(s),

has bzan grahted. I, therefors, requast’ you to tdkh cug:
parmission u/s. 202 & Licesnce u/s. 203 on DPVF“ht of:s_y
and [s. Iwgf[gjb t _ respactivaly. fou will have Lo puy

L6 8K
L 250 S

RElis S et
i ' Tha Cal.

T e e s e e o S e S e e S e e S S M o e R e P i R B e B o g B i e, o
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T FOLIATA MIPTLZIRWL SO%PO 1A TION
 Advertisament Department,
5, 5. M. Banerjuee Toad,
waloutta - 13,

vated, the 08 00v0.2.,- 2002,
Zkbvf"\JJD J«}&;\ Do [
Lol lm{gma@m

S e T i e ¢
e

Dear sir(s), . '
I am glad to inform you that your application dthfgﬁﬁifﬁ§+
therefors, request you to take out

has bwsn grahted. I,
i/s; 203 on paymont of m.éﬂQﬁﬁ

parmission u/s. 202 & Licanca
and 3' §?12:3hJT;"_ respactively. fou will have to puy u
‘ '.__\.r o h?“L’

(V=202 GSD ) W\ @
T e NF
&m@iﬁa@ 43S % £\ D

/

L2500 on
X g,ﬁ@ttlwﬁ‘i% '

. = i =
“Lb AR, 2L (253 . Boeiic .
g% y Gl T 0¥
. — / ) vM. Wb, . :
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_THE TOLKHRTA MUMITIT L 20 T TGN

Advi. cigoemant Jc,pal tant, j_
5 3. 1T, Bangrjee load, {
caleutta = 13, -

sited, the OF—(rC ozﬂ 2002.
" Kool Ryl ekl S8 0
5 B Rodan o e BT 87 <. Q”f% G,mf)%
7R P S Rl CW(? .

am glad to inform you that your apnlication
L%—O%ﬁ-qrﬁ-ms baan granted. I, warafore, reguast you to

taxe out permission u/s. 202 & Licence L‘/S 203 on payment of

ks, O‘Lmh“ & ks, LO_%—SO_\'_ respactively. You will have

to pay usual Advertisement Tax w/s, 204 -cF Ps. {2,@9 @_L" ‘o
the yz2ar ?,GU'['“ 200 L—

Wy~ 000 "
A\~ 90 — ';t’lfl‘, QACD o
?{9—&05 (topd) — - §SEU \

W) ey 26250

-
pb/- i //W Q\Q

Jzar 3ir(s),

/
Yousrs Qlth;ull{,-

ﬁ@’iﬁ%ﬁﬁ.bm‘_ P f‘f@im :gg
Tha Cal, Mol Cewamtm:
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PHONE : (033) 554-15).
RHA (( 3 5555 297"
-

e =

GRAM :

KAHU}?KO

RESI. i :
FAX = 1(033)554-180

; I ESTD, 1932 ]
PROMOTERS OF SOLUS HOARDlNGS IN THE EASTERN INDIA
13-A, MADANMOHANTALA STREET, (NEAR KUMARTULIL) CALCUTTA-700 005 ( lhDIA)

The Deputy Manager, D‘-&té :09.04.03
Advertisement Deptt.

Kolkata Municipal Corporation,
5,S.N. Banerjee Road,

Kolkata - 700013

f—

Re : Your Demand Notices U/S 202, 203 & 2_04 |

Dear Sir,

We acknowledge receipt of the aforesaid demand notices of different ocauons
on various dates. :

In this context, itis advised that Advertisement Tax under section 204 up 102002
- 2003, has a]geacly been paid by us, :

Accordinﬂly, the-balance amount pertaining to aforesaid den
(exceptmg undeI sec 204) 1s being paid on date by enclosed p [ ROS.
66?260 o ; |gg$hﬁﬂ,

Kindly acknowledge receipt.

Thanking you, A s

N W Yours faithfully,
R N For “KARUKRIT*

", b\;\ g":{ ; i

. - i . ; Il -

# ,I '\,'J’J . Ek_,h A g—i/lﬁﬂ\\ﬂéj
bt 2 (PARTNER).
//.I .

Enclo: 1) Pay ordera.a.
2) Xerox copies of Demand Notices
3) Location list for 18 sites

OVER 60 YEARS OF SERVICE TO THE NATION

& MEMBER OF OUTDOOR ADVERTISING AgSOCIATION
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[ ESTD. 1932 )
FROMOTERS OF SOLUS HOARDINGS IN THE EASTERN INDIA
13.A. MADANMOHANTALA STREET, ( NEAR KUMARTULI) CALCUTTA-700005 (INDIAY. | “ @ o

The Kolkata Municipal Corporation

Demand Notice for Hoarding Sanction

Sl. Location Size

No.

1. | E.M.Bye Pass Metropoliton 60" x 20" . . {d#T Y

2, E. M. Bye Pa-és Metropoliton 60" x20" « . Lit

3. | E.M. Bye Pass Metropoliton © o B0'x20- v Lt

4, E. M. Bye Pass Metropoliton 60" x 20’ Lit

5. | E.M. Bye Pass Metropoliton | 60'x20" . Lit

6. | E.M.Bye Pass Metropoliton ' 60'x20" - -Lib

7. | E.M.Bye Pass Metropoliton | 60'x20' . ‘Lit-

8. | E.M.Bye Pass Metropoliton | 60’ x 20" Lt

g, E. M. Bye Pass Metropoliton 80°x 20" - Lit

10.| 405, Rajdahga Main Road, Kol-78 - 80x20 bk

11.| 206/1/8,B.B. Ganguly Street 20'x 10" - NomLi
~12.| 206/1/8, B. B. Ganguly Street 20'x 10’

13.| 206/1/B, B. B. Ganguly Street 20' x 10’

14.| 18A, Shyamacharan Dey Street B

15. 18A, Shyamacharan Dey Street e - 18'x 10’

16.| E. M. Bye Pass Metropoliton ;K_” e 3,/ 30°%15

“7.| E.M.Bye Pass Metropoliton ,\,f’,?w—;f £

18.] E.M.Bye Pass Metropolit onk

,f\

OVER 60 YEARS OF SERVICE TO THE NATION

ﬁ\ MEMBER OF OUTDOOR ADVERTISING ASSOCIATION
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& "; -.er pyu®
RefNo: KPPL/M/1245/2006-07 Date:08,03:2007
‘The Manager, /lvfjéﬁu, ;

s ~ 2y

Advertisement Department,

The Kolkata Municipal Corporation,
5,S.N.Banerjee Road,
Kolkata-70001 3.

Re: Demand for License Fee, LUC &
Taxes on Advertisement of 5 sites
for Lot No.HS8 to H12.

Dear Sir,

Apropos of your Demand No.200703112,200703113,200703114,200703115,
200703116 dated on 22/01/2007, relating to Lot No. H8 to H12 for a total License
fee, L.U.C. & Taxes on Advertisement for a total LUC fees of Rs.6,59,2500nly,we
are pleased to enclose the Cheque no./ Pay Order no.386458 date 08.03.2007 for
Rs.6,59,250/- on Bank of Maharashtra. As detailed below, for the period from.
01.04.2006 to 31.03.2007, for your doing the needful;

Lot No.  Demand No. & Date Location ~ Amount .
JH8 200703112 & 22/01/07 E.M.Bypass 38,250/~

. : Metropolitan
«/H9 200703113 & 22/01/07 - 1,38,000/-
~H10 200703114 & 22/01/07 . 2,07,000/- -
« HI1 200703115 & 22/01/07 G 1,38.000/-
HI2 200703116 & 22/01/07 w - 1,38.000/-

Kindly acknowledge and arrange to send your money receipt, for our
record. '

Thanking you, : s ;
Yours faithfully,
For Karukrit Publicity Pvt.Ltd. -

DIRECTOR)

Enclo: Pay order/draft no.xerox copy 5
: i

of demand as above. KARUKRIT
' PUBLICITY PVT. LTD. -

: I3A, Madanmohantala Street, Kolkata - 700 00_5 ]
©oL ) 332554 1512, 2554 3633, 2555 2977, £ 2554 1802, ¢ karukrit‘l-932@vsnl.m_zl. wwiv karukrit.com

A\ MEMEER OF OUTDOOR ADVERTISING ASSOCIATION

S SndkppliTis
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i
THE 'KOLKATA MUNICIPAL CORPORATION
i ADVERTISEMENT DEPARTMENT
5,5.N.BANERJEE ROAD, KOLKATA-700 ©13
shdimat et S
DEMAND 'FOR LTCENSE FEE, LUC £ TAXES ON ADVERTISEMENT
Demand. No. @ 2@@7@3112

To
Licensee: KHRUKR*T PUBLICITY B TR (I®®13}

i
| Date : 22 /01 [200:
address : 1384, MADANMOHANTALA STREET l
i
l
|

KOLKATA - 5

Phone NoO 554-1512
"Lot Number ; HB Number of Hearding 1
Location .
E.M.BYE PASS NEROPOLITOR, ; ) :
Type Fees Head Amount(Rs
PRIVATE {OARDING(201-500) lU /s 202 ' | 28 | 12600
' \(®1f®4;2@®6 . 31/03/2007)| |
lu/s 20 g | 7650
| (01 /@4/2006 - 31/03/2007) | 17 l -
| ADY . TAX (U/s 204) | = o 18000
l(@l/®4f2®®6 ~-51/®3/2®@7)1 4o 1
38250

Net amoLnt(Rs. )

amount in Words: . .
Rupees =hirty eight thousand Lwo hundred fifty only

i : . o v B MANAGLR(ﬁBvERTISEMENT)
' THE KOLKATA MUNICIP&L CORPORATIO!

..-...-.-....:..-..-._u_._,.-_._.__.

| y : &
i -~ & &
Il.ll ;..’,2?’ ’ _ 2 ) \
X [ e > 1\ e
!.Tf % ] ~ : 1y
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T6X -

MUNICIPAL CORPDRATION

RDVERTISEMENT DEPARTMENT
5,S5.N. BANERJEE ROAD,KOLKATA- -7 ©13

.ensee: KﬁRUKRIT pUBLICITY P.
|lress @ 13A, HHDANNOHRNTQLR STREET

KOLKATA - 5

t Number ' : HS T

.cation ;
TROPOLITHN BYF PASS, |

irrent Demand

RIVATE HOARDING(S@l&ABOyE)

Current Bill amount in Words:
Rupees one lakhh thirty wight

LTD. (I0013)

Demand NO. 2@@7@3113
Date : 22 /01 /2007

_.__»_—..-.-—._.._m_.—...._.-._....__...

|u/s 202 | 28 | 33600
1(@1/@4/?®®6m31/®3/2®®7) | [
Ju/s 203 |”. 7 | 20400
| (01 /04 /2006- 31/03/2007) | | e
|ADV. TAX (U/S 204) T | 84000
| (@1 /@4 /2006~ 31/03/2007) | ]
138@@@
thousand enly
N\ \
(ﬂﬁ il
Dapuiy Manag;lﬁhnau.n«: ity

thnWam Mumcw e i




THE KO LKATA M

. ADVERTI

B, SN BANERJEE ROAD,

-~ 70 -

CORPORATION
SEMENT DERARTMENT
KOLKATA-70Q0 @13

UNICIPAL

VERTISEMENT

DEMAND FOR LICENSE FEE, LUC & TAXES ON AD
| | pDemand No ;
censee KARUKRIT pygLICITY P. LTD. (10013) 1 pate 22f®1}2 @7
dress 134, MADANMOHANTALA STREET | f
KOLKATA — B |
|
one NO 5E54-1512 |
£ Number H1© Number o f Hoardlng ¥
.cation :
TROPOLITAN BYE PASS,
irrent Demand
ipe ' Fees Head Rate HmOLnt(Rs )
YIVATE HOARDING(B@l&HBOVE) |U/S 202 o | @8 | 50400
i(@lj@ﬂ/”@@6f3lf®3/2®®7) [ [
lu/s 2@3 [ 2 £ 1 30600
l(@lf®4/7®®6 31/@3/2@@7a | i e
| ADV. TAX (U/s 204) | 70 | 126020
!(@l/@ﬂ/E@@S 31/@3/2@@7) [ apRids A
707000

11 Aamount in Words:

urrent Bi
1akh seven thous sand

upees Two

M

only
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
- BQNERJFE ROAD, KOLKATA-70® @13

DEMAND FOR LICENSE FEE, Ly

KARUKRIT PUBLICITY P. LTD. (I0@l3)

l
nsee |
egss 13A, MQDQNMOHANWHLQ STREET |
KOLKATA - 5 |
|
te No: 554-1512 i : | ) .
Number : H11 Number of Hoarclng =4
ation

|
ROPOLITAN BYE PASS, i
|

rent Demand
Fees Head

e
‘VATE HOQRDING(S@l&ABOVE) ' lu/s 202 :
.y | (01/04/2006-31/03/2007)
|lu/s 203

|(®1f®4{”®@b 31/03/2007)
|aDV. TAX (U/S 204)
| (o1 /04 /2006~ 31;@3;2®®7)

irrent Bill amount in uorjs

lakh thirty e:qht thousand ©0nly

jpees one

DY




e
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5. 5.N.BANERJIEE ROAD, KOLKATA=700 213

DEMAND FOR LICENSE-FEE, Luc & TAXES ON ADVERTISEMENT

; 1
see: KARUKRIT ouBlLICITY, P. LTO: (10013) 1
ss : 13A, MADANMOHANTALA STREET 1
KOLKATA = B 1

| l

l

d NO.E.Z

@@1@3&@6'

Date o9 @l [ 2007

e

jumber H17Z Number of Hoarding 1
cion :
spoLITAN BYE PASS,
ent pemand ;
Fees Head Rate quuﬁtpﬁs.)
‘ATE HOARDING(&@l&aBOVE) \U/S-Z@Z _ | 28 B FBEOD
i(@l/@ﬂ{?@@G—Sl{@B/?Q@?)'[ ! | SR
u/s 203 | 27 s 20400
\(@1;@4/2®®6—31f®332@®;) | o & L
| ADV. TAX (U/S 204) | 1@ ¥ 84009
1(@1/@4/2@@6—31/@3(2@@7) | pe .
——"-----'--———~--——---———--—-———-—--—-*--—-‘-—*--'-——*‘—--—‘-v--‘--—M--—-----»—‘--'-'--'-—-*--—'——'M“"—-"—'—*'H-:-—'—'-'\-*-——'-“--
138000~

rent Bill amount in Words:

ees 0ONE lakh thirty eight thousand only
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RefNo: KPPL/M/1 246/2006-07 ' Date:08.03.2007

o Te———

.I',/ e
T bR

The Manager, _ s G
Advertisement Department, e
The Kolkata Municipal Corporation, \\w\\
5.S.N.Banerjee Road, =t
Kolkata-700013.

INUIRGRE e

Re: Demand for License Fee, LUC &
Taxes on Advertisement of 4 sites
for Lot No.H13 to H16.

Dear Sir,
Apropos of your Demand N-O.ZO{}’FOS12].,200703122,2007033.1’2_3,

200703124 dated on 22/01/2007. relating to Lot No. H13 to H16 for a total
License fee, L.U.C. & Taxes on Advertisement for a total fees Rs.6,90,0007-0nly,
we are plcased to0 enclose the Cheque no./ Pay Order no.386459 date :0.8-.(-33-_.07

for Rs.6,90,000/- on Bank of Maharashtra. As detailed below, for the period from.
01.04.2006 to 31.03.2007, for your doing the needful; ' -

Lot No. . Demand No& Date Location ~ Amount
HI3 200703121°& 22/01/07 E.M.Bypass 2.07,000/-

Metropolitan . B
Hi4 200703122 & 22/01/07 1,38,000/- "
H1S 200703123 & 22/01/07 4 1,38,000/- -
H16. 200703124 & 22/01/07 & ~2,07,000/-

. 'Kindly acknowledge and arrange to send your money receipt, for our’
record. ' -

Thanking you, .
Yours faithfully,
For Karukrit Publicity Pv:t.:l_;t-d.

ek S~

"(DIRECTOR) '

Enclo: Pay order/draft no.xerox copy

S skppl T e

KARUKRIT
sFUBLICITY PVT, LTD.
13A, Madanmohantala Streel, Kolkata - 700 005
1.+9] 33.2554 1512, 2554 3633, 25552977, f. 2554 1802, e karukrit1932@vsn

MEMBER OF CUTDOOR ADVERTISING ASSOCIATION

Lnet, www.karukriteom
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THE KOLKATA MUNICIPAL CJRPORATIDN
'HDVERTISEMENT DEPARWMENT
5,5.N. BANERJEE ROAD, KOLKATA- 70@ ©13

DEMAND FOR LICENSE FEE, LUC & TRXES oN HDVERTISENENT
To | pemand Ro. 200703121
Licensee: KARUKRIT pUBLICITY P. Sl (10013) | Date 3 22/@;/2@&
pddress 134, MADHNMOHANTALA STRFET _ |

KOLKATA - B |

l

phone NO 5E54-1512 |
Lot Number : H13 Number ‘of Hoardlng 1

Locatior 3
MET ROPOLITAN BYE PASS,

current Demand

_._-..-.-_..-_.-.-\-.—..,._.-,..-._...

Type
PRIVATE HOARDING(salaaBova) |u/s 207 ' .| 28 " 50400
1(@1/@4/5@@6 31/@3/2@@7) | |
lu/s 203 S |" 17 | 30600
i 1(®1f®&f2®®6ﬂ31/®3f2®®7) | [,
i |aDV. TAX (Ufs.zea) | P2 | 12600¢
\(@l/®1/2®®6 31/@3/2@@7) | | g
current Bill Amount{Rs ) 20700
current gill Amount 1n Words: _ 7”£fj£g
Rupees twWoO lakh seven thousand only CHE P :
.'I iy ..‘r‘qr hduers RTETRY ‘Jt]
: 'II{“}][‘,‘JW . T [\ -\] riprndy’ 1”’4#




censee! KARUKRI
tdress 13A,

TROPCLITHN
rrent Dem&

pe

| .TVATE HOAR

',f
| E—

firrert BLll

¢
I
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THE KOLKHTH MUNICIPAL SORPORATION

DVER
B.S.NnBHNERJF

FEE, LUC & TEXES ON ADVE

TYSEMENT DEP&RTMENT
E ROAD, KOLKATA-700

| Demand No.:
T pUBLICITY P. LTD (10013) 5 pate
MADHNMOHHNTAkA STREET | '
KOLKATA — B \
|
l
H1A4 Number 0f Hoarding 1
BYE PASS,
nd -
Fees Head Rate HmOLnt(Ré
DIN&(B@l&HBOVE)‘ |u/s 202 _ | 28 l -336@@
1(@1/@4/2@@6—31}@3/2@@7) | ; | ;
: |u/s 203 R 17 \ 2040¢
i \(@1/®n/?®@6 31/03/2007) e [
| ADV . TAX (U/s-204) . ) PR | “1.. BAGD
t[@l/@ﬂf?@@G 31/@3/2@@7) | | |
Amount(Rs ) 138@@
Hmount in Words:

Eérrent Bill
‘ipees one

lakh T

hirty eliqht

thcusand

only

i\* e.‘ {“‘ L A t\:
Al Coririior
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THE KOLKATA MUNICIPAL CORPORATION
RDVERTISEMENT DEPARTMENT
BeSoN. BANERJEE ROAD,KOLKATA~- -700 @13 -

Demand No..
Dalte @ 2

To
Licensee: KARUKRIT PUBLICITY P. LTD. (10013)

Address 13A, MADANMOH&NTRLR STRFFT
KOLKHTA - 5

Phone No: 5B54- -1512 _ '

Lot Number ; H15

Location :
METROPOLITAN BYE PASS,
Current Demand

Type
-PRvaTE.AOARDING(sel&ABOVE) lu/s 2@2 ;
: 14 @1/@4/2@@6 31/@3/¢®@7)
1)/% 203

| (01/0@4 /2006~ 31/@ &
|apv. TAX (U/S 204
[(@1/@4/2@@6»31/9‘

current Bill Amount in words

Rupees ONE€ lakh thlrty eiqht; thousand only




Recelved From :

Phone No. 554-1812

_Payment Typen;" braft
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! THE KOLKHTH MUNICIPAL CORPORATION
ISEMENT DEPARTHENT
E ROAD,KOLKATA-700 @13-

e e i o

Name ¢ KRRUKRIT RPUBLICITY P. LTD . (1@013)
address ' C MA NKOHANTALA STREET.

KOLKaTa 8

'*E;\;;ﬁ*:@ﬁ a\;rcm m iy
U § s _4

S e L T M
o

u;s 202

u/s 208
ADV. TAX (U/S 204)
Interest -

payment Informations 3

.-..........—q-.—_-—-—-.-———-—-—..-—m——-

-—-...—_;-:—.-....—.-u-'..-.-—.-——-.—......-,.-_..-....-—..-..._-

Chaquelaraftk'*

NO .« 1 ik -Dﬁlte

e e o _.‘.-.»—..._..........—“_.......-.._.-._ -

BANK OF HAHQRHSTRA

.-.-...-.....—...-—.——.——.-—..q.-——-—.-—o

386459 T aa/esfzee7

Total Rmount pald :
'ﬁmount in Words H
lakh ssven thousand .only

Rupoea two

 Jolntmunietpe

Dy- Municipal Co
The Kolkata Hunt

r
-|'-. _m\ll_ "
- \.
I !
Iy,
)\ Py -
i "/ <] % J
, ffr| s
- ' 1 1
’ 4 1 £ v i |
i )|
\‘ g } » j .'I:
v ' JERT
O . -*#
- nod #
Y/
h — - YL
it
- 8 G
sy qp et ".‘..’;ﬂ‘w
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RaceiVed'Frdﬁl

KOLKATA - S

""'i."(‘.'d{"ui

Phone No; BBA=1512
B S

e e o o e e o s e S

NARATION

u/s 2e2

U/s 203

ADV. TAX (U/S 204)
Interest

e e b s 2 s i

Chsquefnraftl Chequé/praft | Ban
No. | Data

SR ———— P

:F MAH&RASTRA

;‘—a—tﬂku——-mmﬂt--—uw”—l—-oﬂ_l

e e e i i B o o i e

--..-—-na—_...-..—-——-—__.-—-'»

Total Amount Paid :

Amount in Words 3
Rupses one lakh thirty eight thousand only

Dy..
The Kol
. .
L}
b
S A A
i o = y ~\\
§ | f (
Hei | < '
7 s |
F— . 1
o Tre 1 ! —~ | " } &
- 1 ¥ I i
g (: . > o ., "'"}"j}
= rr P ‘a f
ISR
RN = \2.7
" k- - /:./_—
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THE KOLKATA HUNIC(PAL cORPORaTION
HDVERTISEHENT DEPARTHENT
6,5.N.BANERJIEE ROAD, KOLKATA~ ~700 013

Received From 1
 Name : KARUKRLT PUBLICITY p. LTD. (Iools) Receipt No.

.D— Qt ]

‘Address : 13A, MADANNOHANTALA STREET ot
Demand ﬂb.J

KOLKATA = &

3 ‘Phone No: BB4-1B12 R

T U/S 2eR

/s zo3

© . ADV. TAX (U/S 204)
 Interest

Payment Informations 1

payment Type :  Draft

2k e ot o e e e S o o e s it -
Chaque/Draftl Cheque/Draft | Bank Name
No. -_‘. Date |
386469 es{os/zea? BANK OF. MAHARASTRA
 Total Amount Paid :
:Amount in words t ' . , T 3
Rupees ons lakh thirty eight thousand only ; : ! _
E.& 0. E
\kJ“a;;//Sgéﬁvg,/
Jaint munteipal Conmissioner
Dy. Municipal
The Kolkata
I/ <3
. l r s ]
¢ . W\ b )] I ..-'
...‘ \ » _:_’J:}j
v sl
g . i r"/."’
e
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THE KOLKATA MU I\II TEZPAL
AOVERTISEMENT D

5,0 M .BANERJIEE ROAD,KOLK

fecelived Firom

Lame ; KARUKRIT PUBLICITY P. LTD. (I2013) Roceipt ;. 2oeToRBER
Addrese ¢ 13A, MADANMOHANTALA GTREET Clejesirewr

2Re72

22 /0L

121
Begntipg

|

I

!

KOLKATA - & _ |
' l

J

fheone No: 554+-1861%

Lot Number : HL3. .
NARATION Amuumryauﬁf '
u/s 202 Lsedee |
u/s 203 30600 |
/ / bkl
CADV. TAX (U/S 204) 126000 | 4
e ] '

Interesz

payment Informations .

rayment Type : + Draft

cheque/Oraft| Cheque/Draft | Banl
No. | Dato |

- EEE 459, ¢ ¢ QB /03 /2007 CANK OF MAMARASTRD

Total Amount Paid,:

pmount in Words
Rupees two lakh sevein . thousand . omly
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Rel No: KPPLM/1247/2006-07

The Manager,

Advertisement Department,

The Kolkata Municipal Corporation,
5.5.N.Banerjee Road,
Kolkata-700013.

Re: Demand lor License lee, LUC &
Taxes on Advertisement of 5 sites
" for Lot No.H17 to F21.

Dear Sir, ' ) .
Apropos of your Demand No.200703125,200703126,200703127,

200703128,200703129 dated on 22/01/2007, relating to Lot No. 117 to 1121
for a total License fee, L.U.C. & Taxes on Advertisement for a total fees :
RS.GJS,SUU)’-O]“'}’,WG are pleased to enclose the Cheque no./ Pay Order nio.
386460 date 08.03.07 for Rs.6,78,500/- on Bank of Maharashtra. 'As detailed
below, for the period from 01.04.2006 to 31.03.2007, (or your doing the needful;

Lot No.  Demand No. &Date  Location Amount
H17 200703125 &22/01/07 E.M.Bypass 1,38,000/-

Metropolitan
H18 200703126 & 22/01/07 “ 1,38,000/- -
H19 200703127 & 22/01/07 " - 1,72,500%- "
M20 200703128 & 22/01/07 55 1,15,000/-
M2 200703129 & 22/01/07 i 1,15,000/-

o Kindly acknowledge and arrange to send your money receipt, for. our
‘record. R

Yours [aithlully, _
For Karukrit Publicity Pvt.Ltd.

: ) i . H.H-\' ,\‘w'/b \_/M__ .I .

MIRECTOR)

'Thanking?you,

Enclo: Pay orde/drafi no.xerox copy

ApSokppl117 ‘I . . g : ®
| KARUKRIT
PUBLICITY PVT. LTD.
. 13A, Madanmohantala Street, Kolkala - 700005 ) :
1491 33 2554 1412, 2554 1633, 2555 2077, I 2554 1802, ¢ ku‘.'uk:'il1_932@vxltl.ncl. \VWW,kiII'Ub.U'ﬂ'-CUIH
MEMBER OF OUTDOOR ADVERTISING ASSOCIATION

.. p » b 1-4 '
- - - | = |t
\ \ 4 g | 1)
. ) . ) | }
\ = 1 ¢ A
. 4 PV
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TIHA SIRA F. 08/03/2007

! PAY ORDER NO. 1.vvunvsssseeesssnmssssseons 07 PR _

AE KOLKATA MUNICIPAL CORPORATION & kor kKo .y _
ik T RN H T I WY W ORORDER

RUPEE—E:]V Lakhs..Seventy. Eight.lThousand Eive.Hundr -\%Bﬁd '. TR
diss Zero Only ; Yy NSk 67850004

G T Ao P T - Pf G S A
T A olie HERTR/FORBA

)i BONK OF MAHARASHTRA
206, W, HLTE, TATR |9, HITERTA1-700004
206, A.P.C, Road, Shyam Bazar, KOLKAT)_’I-\ - 700004

#3IZELEO™ ?P000WLOLOK Le |
R
Cuf?én
Curren
_ Rupees
‘Lﬂ
W
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,5.N.BANERJEE ROAD,KOLKATA-700 @13

DEMAND FOR LICENSE FEE, LUL & TAXES ON ADVERTISEMENT

To | Domatid Mgt 2@@7@0125
- Licensee: KARUKRIT PUBLICITY P. LTD. (Ieel3) | Date 22/@1[2@@7
3 tdd~ess : 13A, MADANMOHANTALA STREET : 3 | iy L
KOLKATA - B |
o |
Phone No: 554-1512 l
— Lot Number : H17 Number 01‘ Hoardlng R
. Location I .
et METR0POLITAN BYE PASS,
Current Cemand . .
] Type Fees Head Rate Amount(Rs.)
Ay _._a...._.-__....—_..H..___...___m-.__...._.__....___..._._._...‘...—_...‘..___,.«~_.__.,.m._..___........__._....._'_....ﬁ_.._'_......_'_. _________
PRIVATE HOARDING(5@1&ABOVE) |u/s zez | 28 k 335@&1
n | (@1 /@4 /2006~ 31}@3;2@97) [ | o
= : ' |u/s 2@3 g R 20400
| (01 /@4 /2006~ 31;@3;29@7) dose o [ : e
. |aDV. TaAX (U/S 204) | 7¢ | ' B40OO
o | (01 /@4 /2006~ 31f®3;2®@7) | et ® :
.' Current Bill Amount(Rs.)
Current Bill Amount in Words: IR
. Rupees ore lakh thirty eight thousand only pnqarRAd'\" 1“'?"7““.“
e . Qm‘mw V{B | 31 C{ﬂﬁﬂr?‘ﬂo't.
; s ‘h %mu mu-\'mn il
py
DY. MANAGER )
oy KOLKATA.M il
kgt
U
W
\" ]
b
!

.". ™ .
// N
f/ '
:I | .
M=) &)
\\ \ &
g Ty b, el
- .-.\_\.a N
. \: N
NS g
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THE KOLKATA MUNICIPAL COHPCRATION
ADVERTISEMENT OEPARTMENT
5,S.N.BANERJEE ROAD,KOLKATA-7@0 ©13

DEMAND FOR LICENSE FEE, LUC & TAXES ON ADVERTISEMENT

Demand No. 2@@7@3126

To
Date : 22/@1/2007

|
Licensee: KARUKRIT PUBLICITY P. LTD. (I00l3) |
Address : 13A, MADANMOHANTALA STREET 1
KOLKATA - 5 |
. 1

|

Phcne No: 554-1512

Number of Hoarding A

Lot Number ;o H18

Location .
METROPOLITAN BYE PASS, W

Current Demand :
Fees Head Rate Amount(Rs. )

Type .
PRIVATE HOARDING(5@L1&ABOVE) ' |u/s zoz | 28 | 33600
[ (01 /04 /2006-31/03/2007). | [ |
lu/s zes _ | 1% | 20400 -
| (@1/@4 /2006~ 31/83/2007) | |
| ADV. TaAX (U/S 204) | 7@ | 84000
| l

| (01 /04 /2006~31/03/2007 )

Current Bill Amount(Rs.)

Current Bill Amount in Words:
Rupees one lakh thirty eight thousand only




-
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,5.N.BANERJEE ROAD,KOLKATA-~720 213

| (01/04 /2006~ 31/03/2007) .

Current Bill Amount(Rs.)

Current Bill Amount in Words:

Rupees one lakh seventy twe thousand five

To | Demand No : 2@@7@3 27
Licensee: KARUKRIT PUBLICITY P. LTD. (I0e13) | Date = 22/@&/2@@7
Address : 134, MADANMOHANTALA STREET | ;
KOLKQTA - 5 i |
[
" Phone No: 554-15172 | i
Lot Number : H1ig Number Of.Hoarding : 1
Location
METROPOLITAN BYE PAsS,
Current Demand :
Type Fees Head P - Rate Amount(Rs )
PRIVATE HOARDING(S@l&ABOVE) |U/s 2@2 [ 28 | ¢2®Q® |
f(@lf®4/2®®6—31/®3/2®®7) | | :
lU/s 2@3 | T7 - | 25500
| (@1/04/2006- -31/@3/2007) | |
[ADV. TAX (U/S 204) | 7@ | loseee
4y 'L

hundred only

LI




THE KOLKAT

LICENSE FEE,

DEMAND FOR

To
Licensee: K&RUKRIT PUBLICIT R,
NADQNNQHQNTALA

pddress ¢ 134,
. KOLKHTA -5

Locatio ¥
METROPOliTAN BYE PASS,

current Demand

RDING(B@l&hBOVE)

PRIVATE HOA

Current Blll Amount in Words:
Kh fifteen &

rRupees one

A MUNICIPA
ﬁDVERTISEMENT
S,S.N.BRNERJEE ROAD,

gl
STREET

rhousand

274

20

L CORPORA TON

DEPAR
KOLKATA= 7@
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"kDLKATﬁ MUNICIPRL CORPORATION

ADVERTISEMENT DEPARTHENT
0AD, KOLKATA-700: 013

'Lq; Number t'5$iH21

Locazion
METROPOLITH

Currsnt Deman
Fees Head
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THE KOLKATA MUNICIPAL CORPORATICH
ADVERTISEMENT JEPARTHMENT
B 5N AN[RJEC ROAD ,KOLKATA -7Q€ @13

:eceived Firom

{ame : hARUKRI1 PbBLICITY Po LTB. ( @@lJ)
\ddress : 13A, MADANMOHANTALA STREET
" KOLKATA -~ &

| Reuoxpt No,f
| Date. . :

|  Demand Ho.:
|
|

Date

vhone No: 554-1512 jf”'{
e e AL S e S i o s s it oS4 b 'i,_-l 1 e

2 F’@@@
17000
7060

204)
'®

i eoes

meat In? ormatlon* 3

o 7
't Type: ¢ .Draft 'E&W
,........._........_._.....----....:....,__._.......' Y T S E:m
qu=/DraTt| Cheque/Draft I Ban?“
L Date =+ |

@8f®3/*®@7 BANK OF MARARASTRA

ymount in Words : _
jupees one takh fiftean thousand only

Joﬁ&ﬁﬂn_

Dy. Municipal Comigs
“The Kolkata Hunlov

.
v
.
i
.‘.f
=
Py > ¢
g ] \
'f,' . {
5 -
,"r [ - i
£} . |
£ \ y il
. e | i
E [
. A - ]
5 LA
b (4
\
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5.5.4.BﬂN“RJ E ROAD,KOLEATA-7GO @13

Received From
Name ¢ KARUKRIT PUBLICITY P. LTD. (I0GLE)
Addresc : 13A, MADANMOMANTALA STREET

KOLKATA ~ &

| Receipt Mo.i'
| Date

| Demand No.:
l
|

Date :

Phone No: 54~15812

Lot Number : +H2©

NQRRTION EMGDNT}DUE AMOUNT
28000

17000
70000

LInterast

'Payment InFormations

-Payment Typa § Draft

; S 3 i i
Cheque/Drg tl Chequ°KDr&ft 1 Bank Name - | Amount
3 t ' : i Im(Rs.)

No . Ddte

'38645@ 98{@3;2@@7 BANK OF MAHARS STRA

:Tdtal Amount 'Paid

“Amount in Words " i .
Rupees cne lakh fifteen thousand only

Cy.
The

rd \

/ N\
Iy, .
Hi~ \
il - '\
il J : |
\ =9 O |II| !
A\l & i
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THE KOLKATA MUNICIFAL CORPORATION
ADVERTISEMEMT DEFQRTMLNT
EL,S.N.BANERICE ROAD,KOLKATA- VOE2 @13

eceived From :
ame ¢ KARUKRIT PUBLICITY P. LTD, (1@01 { Itcvlpt No 70w!®@“?o
ddiress : 13A, MADANMOMANTALA STREET . | . _ qug
o ' | Demard N
|
I

KOLKATA - &
' “Date

: 5541512

otiNumber : H19

o e e i s m e e e

IARATION

/s, 202

LS 2e3 :
DV TAX (U/S 204)
nterest

“;1Pnta WMOUNT[DUE MOU
42000 [
25500 |
LOER60 |
i

Q

’é-mbnt Infermations, i ; _
m::;_;;;;u?mmm_:;%;mmW___Tm :WWMﬂt,w”mm
nkausiarats] Sneaejorafs | bart AR e ety
,1“0. |- Date | e e ] Ad(n4.) '
L ‘g'ha}é;;;@Q)T“BOI\K OFI MAHARABSTRA i 7 . )

e i b e

\mount in Words
Yupizes one: lakh seventy two

thousand five hundred only .0 ;
CEE D B

Dy. Municipal.
The hu,nuca M

=
™
/L~ = o 5
/4 . \

Ol 2=
3 e .l.-“',”
—
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: THE KOLKATA MUNICIPAL CORPORATION 4 2
L ADVERTIS EMﬁNT DEPARTMENT e o Fmf i
5,5.N.BANERJEE ROAD,KOLKATA-700 0173 : : i

Ediyed_From :

ng o KARUKRIT PUBLICITY i |

dress : 124, MADANMOHANTALA STREE . _ |

KOLKATA -~ & : | Demﬁnd.N“
1

PPuQLpL.

Date

one No: 554-1512

t"N;mber : H18'

S O A

RATION

Cheque/oraft
Date

S P S S——

eaf@°/2®@7 " BANK or MAHARASTRA

e i e s g o

:E@Kﬁ'thirty eight thousand onlLy

Dy. Municipal Ce
The Kolkata Muslel
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THE EGLEATA MUNICIPAL CORPORATION
' ADVORTISEMENT PARTHMEMNT

o
[
6, 5.N.BANGRIEE ROAD,KOLEATA 720 01

13

Recelved ¥ ram

Namc . KARUKRLT ”UDLICIF“ pLOLTD. (10®LE] VoL M
Address : 13A, MADANMOUANTALA STRECT ! [t
b

KOLK&TS = & RERTIFAT R Sk
. : 1 e

Phote Mo: '554n1512

Lot Number @ -HL7

NARJi] 0‘ i

X (U/s Tea)

.

Payment Tya 3 Draft

Chcquc}D.qft[ Chequa/D.H’t-
Ho. | Dnte

3854u9 o 'O‘f@ ,:wo; AN OF MAHARASTEN

Totdl Amount f u;d

'tnmount in Words

Rupecs one '.uk“ thirty elght thgusand only

Dya HHHlquml Contise ks
Tho Helkata Muntulpal




.

l A '

ReCNo: KPPLIMI248,2006-07 T Dale:08.03.2007
| .

The Manager, /

Advemsemenl Department

The Kolkata: Municipal 'Corporation

5,8.N.Banerjee Road, |

Kolkata-700013.

‘Rc: Demand for License Tee, LUC &
" Taxes on Advertisement of' 9 sites
for Lot No.H22 to H30.

Dear Sir,
Apropos ofyour Demand No.200703130 200703131 200703132

200703133,200703134,200703135 ,200703136,200703137. ,200703138 dated
on 22/01/2007, srelating #5 Lot No. H22 to H30 for a total License fee, L U-'C
for a total fees & Taxes.on Advemsement Rs.7,73,750/- -only,we arei' St
to enclose the Cheque..p./ Pay Order no.386461 date 08.03.07 for Rs.
on Bank ofMaharashtn As detailed below, for the peuod from 01.042006
t0 31.03.2007, for your loing'the needful;

Lot N-o_. : De.ma.n.(_l_ No. & Date Location  Amount
C H22 1200703130 & 22/01/07 E.M. Bypass 92,000/~

_ Metropolitan

H23 200703131 & 22/01/07 92,0007
~ H24° 200703132 & 22/01/07 | » ¢ 03,500k ¢

H25 200703133 & 22/01/07 “ 1,03,500/- -

H26 . 200703124 & 22/01/07 . 1,03,500/ -
H27 200703135 & 22/01/07 3 LOZSR0L o
-H28 200703136 & 22/01/07 wo T ROSS00k

H29 200703137 & 22/01/07 5 7 34,000/ .

H30 200703138 & 22/01/07 W 38,250/

Kindly acknowledge and arra-nzge lo send your money receipt, forour |
record, R
Thanking you,
' _ You:s l‘arlhfully
For Kar uk/t i’ubh/l[y I"’vt,l_,td

\7Az x,ff-z—
. "(DIRE CTOR)

Enclo: Pay-order/drafl no.xefox copy

Sp SekppliTix

PUB?L'T:CFTY Pv‘T LTD
| 3A, Madammohantala Strect, Kolkatu - 700005
g 491 332554 1512, 2554 3633, 2555 2977 [, 2554. ]802 €. kauuknli‘)]?@vqnlnct W)

A MEMBER- OF OUTDOOR RDVERTISING ASSOCIAT]@N :
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.
. ..a.--'—%"‘"
&

fiar s @,
£ PAY ORDER NO. .....ovccooceeersessrrrrnn. Date
_-nm MUNICIFAL CORPORAT TNk koo

08/03/2007

.................................... LB Tl TG eaﬁﬂ his oR OR JER

R @M@ BN R S BOVEALY T HEee.. Lhousand. . Seven. Hujr E‘f.\i s
’_cf Paise Zaro Only W*”**??S?SG O

/ 'ﬁE:N'T'Q-E'?@'N-'A@CO‘U‘NT OF o K ARHRE o BT Pl T B f G EHAPED - HOARD-
?ﬁ TN WE/E HROT ST B, T 8% o wERIg/FoR:

BANK OF MAHARASH-T_RA _

B’ NH OF MHHMHISHTRI!
206, T HLHLITS, YA ST, HISTETE]- 700004 ;
206, A:P.C. Road, Shyam Bazar, KOLKATA - 700004 i il
"3IBELE M 7000 LL0 L0 T
L
L
i
o
| =
| v
| ¢
Hooe
' : o \:
I
o
5
.
| _
| A
P 7,
i F 4 4 s‘ I;_/
{ b= I.'J 3 |
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,3.N.BANERJEE ROAD,KOLKATA-700 ©13

DEMAND FOR LICENSE FEE, LUC & TAXES ON ADVERTISEMENT

Demand Nq

Tog - |
Licensee: KARUKRIT PUBLICITY P. LTD. (I0013) | Dape'
Address : 13A, MADANMOHANTALA STREET |
KOLKATA - 5 |
|
Phone No: 554-1512 |
Lot Number v 22 Number 0f Hoardinq v

Location 3
METROPOLITAN BYE PQSS,
.Current Demand

Type _ Fees Head

PRIVATE HOARDING(5Q1&ABOVE) |U/S 202
| (e1/04 /2006~ 3&;@3/2@@7)
1U/s 203

[(01/04/2006~ 31/03/2007 )
[ADV. TAX (U/S 204)
[(01/04 /2006~ 31;@3/2@@7)

Current Bill Amount(Rs ) ;

Current Bill Amount in Words:
Rupees ninmety two thousand only
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THE KOLKATA MUNICYPAL CORPORATTDN
ADVERTISEMENT DEPARTMENT
5,8.N. BANERJEE ROAD,KOLKATA-700 @13

LUC & TAXES ON RDVERTISEMENT

DEMﬁND "FOR LICENSE FEE,

.To .
Licensee: KARUKRIT PUBLICITY P. LTD. (I10@13)
‘Address 1'13ﬁ*fﬁﬁDﬁNMOHANTALA STREET

KOLKATA - 6

,Lot Number' ; H23

Location
METROPOLITAN BYE PHSS,

Current Demand =

[U/s 202
| (01 /@4 /2006~ 31;@3{2@97)

'IPRIVHTE HOARDING(S@l&ﬁBOVE)

-Current Bill Amount(Rs )

.Current Bill,Amount in Words:
Rupees ninety Two thousand only
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' THE KOLKATA MUNICIPAL CORPORATION
' ADVERTISEMENT DEPARTMENT
5,5.N.BANERJEE ROAD,KOLKATA-700 013

DEMAND FOR LICENSE FEE, LUC & TAXES ON HDVERTISEMENT

To b

Licensee: KARUKRIT PUBLICITY P. LTD. (Ie013)

Address : 134, MﬂDANMOHRNTHLA STREET : ;
KOLKATA -~ 5 . :

Phone No 564~-1512

e s

Lot Number : H24 . Number.af Hio

Location
METROPOLITAN BYE PASS, ;
Current Demand

Type  Fees Head

PRIVATE HOARDING(5Q1&ABOVE) |U/S 222
| (01 /@4 /2006 31{@3;29@7)
1u/s 208

| (@1/04 /2006~ ~31/03/2007 )
| AOVs TAX (U/S 204)
[(@1[@4/ Q06— 31/@3/2@@7)

Current Blll Amount(Rs )

Current Bill Amount 'in Words: _ o
Rupees one lakh three thousand five hundred only

DY. . MANBA
THE KOLKATA
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,S.N.BANERJEE ROAD, KOLKATA 700 @13

DEMAND FOR LICENSE FEE, LUC & TAHXES ON RDVERTISEMENT

To
Licensee: KARUKRIT PUBLICITY P. LTD. (IQOL3)
Address : 134, MADANMOHANTALA STREET

KOLKATA - 5

Phone No: 554~ 1512
Lot Number : i HZ5
Location

METROPOLITAN BYE RASS,

Current Demand = '
Type ) Fees Head

PRIVATE HOARDING(5QL&ABOVE) |U/s 202
. | (01/04/2006-31/03/2007) 7
|u/s 203

| (@1 /04 /2006~31/03/2007)
J'ADV. ThAX (U/S 204) :
| (o01/04 /2006~ 31;@3/29@70'

Current Bill Amount(Rs )

Current Bill Amount in Words:
Rupees one lakh three ' thousand five hundred only

. DY. MANAGEY
THE KOLKHTH
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£
/
fﬁ _ THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTHMENT -
5,5.N. BANERJEE ROAD,KOLKATA-700 213
DEMAND FOR LICENSE FEE, LUC & TAHXES ON ADVERTISEMENT
To Demand No i 2@@7@3134

Date 22 /01 /2007

|
Licensea: KARUKRIT PUBLICITY P. LTD. (I0@L3) [
Address : 13A, MADANMOHANTALA STREET [
KOLKATA - & . |

1

|

Phone No: §54-1512

Lot Numoer 1 HZ26
LOCdtiOW 5
METROPOLITAN BYE PASS,
Current Demand _ - | . .
Type Fees Hszad Rate Amount(ls.)
"PRIVATE HOARDING(S@l&ABOVE) |U/S 2@2 2B :qf
. | (e1/04 /2006~ 31/@3/2@@7) [ [ i
|u/s 203 b T | 530
| (61 /04 /2006— 31;03{2®®7) [ - 7| - Sa
|ADV. TAX (U/S 204) _ | 7@ b 63200
[(®1f®4f2®®6 31;@312@@7) | |
' 103500

Current Bill ﬁmount(Rs ) : Yl b

Current Bill Amount in Wordszs
Rupees one lakh tnree thousand five hundred




288

THE KOLKATA MUNICLPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,5.N.BANERJEE ROAD,KOLKATA-700@ ®13

DEMAND FOR LICENSE FEE, LUC & TAXES ON ADVERTISEMENT

To
Licensee: KARUKRIT PUBLICITY P. LTD. (1001.3)

Address : 13A, MADANMOHANTALA STREET
KOLKATA - B

Phone No: 554~ 1512

Lot Number ¢ Ha?

Location
METROPOLITAN BYE PASS,
Current Demand :

Type ' Fees Hwad

PRIVATE HGﬁRDING(S@lEABOVE) ' |u/s 202
|(®1f®412®@6"31/®3f2®®7
|u/s 2@3

J(e1/04 /2006 31{@3(2@@7)
|ADV. Tax (U/s 204)
J(@lj®4{2®®6 31[@3/29@7)

Current Bill ﬂmount(Rs )

Current Bill Amount in Nords .
Rupees one lakh three Ithousand five hundred only

DY. MANAGER
THE KOLKHTA MUN
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
6§,S.N.BANERJEE ROAD, (OLK&TH 700. @13

DEMAND FOR LICENSE FEE, LUC & TAXES ON ADVERTISEMENT
To . Y
Licensee: KARUKRIT PUBLICITY P, LTD. " (Ivo13)
Address : 134, MADANMOHANTALA STREET
KOLKATA - &

Phene No: 554-1512

Lot Number + H28

Location ¢ _
METROPOLITAN BYE PASS, ' 2 @
“Current ﬂemand : . 2 .

Type : E Fees Head
FRIVATE. HOﬂRDING(S@l&ﬁBOVE) ]U/S L0z Ao
| (01/04 /2006 31/@3/2@@73 I
'rUfS 203

[ (@1/04 /2006~ 31/@3/2@@7)
| ADV. TAX (U/S 204)
[ (01/04 /2006~ 31/@3{2@@7)

Current: Blll AmouqtfRs )

Current BIll nmount in Words: ' P
Rupess one lakh three - thousand five hundred ' only
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
§,8.N.BANERJEE ROAD,KOLKATA-700 013

DEMAND FOR LICENSE FEE, LUC & TAXES ON. HDVERTISEMENTa

Licensee; KHRUKRIT PUBLICITY P. LTD. (I@0@13)
Address : 13A, MADANMOHANTALA STREET !
KOLKATA - &

Phone No:'554~1512

Lot Number i M.

Location $

METROPOLITAN BYE. PRSS

Current Demand 2 ’ .

Type Fees Head

PRIVATE HOARDING(201- -500) - |U/s 202 .
](@1/@4/_@@6—31/@3/2@®7j
“|u/s 203

} (01 /04 /2006~ 31/93/2@@7)
|ADV. TAX (U/S 204) i
l(@lf@4f2®®6 31f®3/2@@7)

Current. Blll AmouUunt(Rs.

Current Bill Amount in Words:
Rupees thirty four - thousand only
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A
THE KOLKHTA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT :
. 5,5.N.BANERJEE ROAD,KOLKATA-700 ©13 :
- DEMAND FOR LICENSE FEE, LUC & TAXES ON HDVERTISEMENT
To | 2
=~ Licensee: KARUKRIT PUBLICITY P. LTD. (I@@13) |
Address : 13A, MADANMOHANTALA STREET |
KOLKATA - & |
, I
Prone No: 554-1512 [
- Let Number H30@ ‘Number OF Heardlng -t
Lecation 1
- - METROPOLITAN BYE PASS
Current Demand :
Type Fees Head
PRIVATE HOARDING(201-500) lU/s 202 T
[ (@1 /04 /2006~-31/03/2007.) | .. | b '1
- |u/s zes - 27 7650;
| (01 /@4 /2006~31/03/2007) - | 1 o
[ADYV. TAX (U/S 204) | oo 18000
— | (pl/@4 /2006~ 311@3}2@@7} I L
Current Bill Amount(Rs.)
Current Bill Amount in. Words: g . o
Rupees thinrty eight thousand twoe thundred fifty ohly
\
. DY. MANAGER(A
} THE KOLKATA. MUNI
\
\
N
ke
"
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT .
5,5S.N.BANERJEE ROAD,KOLKATA-700 @13

Received From :

Name : KARUKRIT PUBLICITY P. LTD. (I0©13) [ 1 200700906
Address : 13A, MADANMOHANTALA STREET | Date : 10/03/2007
KOLKATA - 5 . | Demand No.: 200703138
| Date : 22/0l/20Q7

Phone No: £54-1512 g B . say | :

Interest

NARATION
u/s 202 4 f7:f~¥ggb®f_$
U/s 203 | .. 7660
ADV. TAX (U/S 204) I’.. 18oeo:

. I 0

_______________________________ i -7 it el SR S TR A N

Cheque/Draft| Chequeé/Draft | Bank Name
No. . | Date |
386461 08 /03 /2007 BANK OF MAHARASTRA
Total Amcunt Paid : 38250
Amount In Words 5 . _
Rupees thirty eight ~thousand two hundred fifty only
. ELE DLE.

Joint municipal Commissioner

Dy. Nuﬂicipal Comisslon
The Kolkata Municipﬁlﬁq
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THE KOLKATA MUNICYPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,5.N,BANERJEE ROAD,KOLKATA-700@ 013

Received From :

D&ﬁﬁ--“'

Name i KARUKRTIT PUBLICITY P. LTD (1@@13) | Receip
Add-ess : 13A, MADANMOHANTALA STREET | Dait
KOLKATA - 5 - | Demand No
|
l

Phone No: 554-1612

IPHID HM@”‘

IDEMAND nmouwT

ADV. TAX (U/S 2e4)
Interest

_"__——“"‘“""__——""*"““——“"“”""“"——“———_—""’"‘__"“"”‘““‘"““‘.‘ ““““““ T
u/s 202 ¥ | 11200 i 112@@ N
u/s 203 | 6soe. | - 6800 | . - @
. | 16000 - | 16000 | a @
o e LT R

Payment Informations

Cheque/Draft| Cheque/Draft
No. { Date |

Total Amount Pald :

Amounz in Words : _
Rupees tnirty four thousand only . N T
: ! HE L& OE .
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= ' THE KOLKHTA MUNICIRAL CORPORATION
' ADVERTISEMENT DEPARTMENT
§5,85.N. BQNERJEE ROHD KOLKATA- 7®® @13

Recelved From

s
Name :IKHR_KRIT PUBLICITY P. LTD. (I0213)
- Address : 134, MADANMOH&NT&LH STREET
KOLKATA - §

Phone, No: 554- 1512

i u/s 202
U/s 203
ADV., TAX (U[S 2@4)
il Interest

Payment Type :- Draft o

ChequaiDraftI Chequeforaft | Bank Nﬁma
Ne ; l . Date '

Total Amount Paid :

Amount in Nords : _ - _
Rupees one lakh three thousand five . hundred
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,5.N. BANERJEE ROAD, KOLKATA-700 ©13

Received From :

KARUKRIT PUBLICITY P. LTD., (10013)
134, MADANMOHANTALﬁ STREET
KOLKATA - 6

Name :
Address

Phone No: 564-15612

u/s 203
ADV. TAX (U/S 204)
Interest

Total nmount Pamd :

amount in Words

Rupees one lakh threa thousand five hundred only

 Joint munfc’;l-pa}{-ﬁur_nzm: E

‘Dy. MuniCLpal Co

S —
"“'t-...-;.::fg..‘-'l
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,5.N.BANERJEE ROAD, KOLKATA -700 @13

Received From

...-_...-._-_—._......—.__--..—m--.._.._u.....“_._-..-.._._w._._._.._._.._.._.-.._._.‘..-....‘._-.._.

Name ¢ KARUKRIT PUBLICITY p, LTO, (Ivo1s)
Address ; 134, MADANMOHANTHLﬁ STREET
KOLKAT&.~ 5

._....___.......-..-._._.-...__.__-_.._..\.-.._..4_-.-.._._...._,___...-.. "._-...H.-.._--n_ e .--»..—..-.-..,m...,,

NARATICN fusmmm nmou_ T_i
U/s 202 || J .2':5%"'2)@5- '
U/s 203 SRR

ADV, Tax (U/s 2014)
Interest

Cheque/DraftI Cheque/Draft 1 Bank Name
No, | Date

Amount in Words
Rupees ong lakh . three thousand five hundred only

Dy Municipal Comiss
The. Kolkata Mun Lol
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THE KOLKATA MUNICIRAL CORPORATION
ADVERTISEMENT DEPARTMENT
S,S.N.BHNERJEE ROAD,KOLKATA~-700@ ®13

Received From :

Name i KARUKRIT PUBLICITY P. LTD. (Lo@13)
Address : 13A, MADANHOHANTALA STREET
KOLKATA - 5

Receipt No.: 200700501
Date : 10/03/2007

22/01 /2007

Date

| :

1 e :

| Demand No.: 200703138
| :

l

Phone NoO: §54-1512

u/s 202

u/s 2es

ADV. TAX (UjS 2@4)
Interest

Payment Informations :

payment Type Draft .
cheque/Draft] ChequefDraft | Bank Name Amount

No . | Date | in(Rs.)
385461 ®B[®3f2®@/ BANK OF MAHARASTRA ' l@SS@@
Total Amount paid v®q5®®
amount in Words : )
Rupees ©one lakh three thousand flve hundred only .

4 : E.& 0.2,

M/

Joi-ﬂ't municlpel Commisstoner

Dy, Municipal Comlssioner(ﬁdvt )
The Kolkata Munici_&l(tfrporation
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,5S.N.BANERJEE ROAD,KOLKATA-700 ©13 ,

Received From :

Name : KARUKRIT PUBLICITY P, LTD. (I00QL3) |
Address : 13A, MADANMOHANTALA STREET |
KOLKATA — & I

|

|

Phone No: 554-1512 L R o

Lot Number : H24

NARATION -3 ! |DEMAND HMOUNT iPAED HMOUN
Uu/s 202 . R0 | 28200 -ii| 28200
u/s 203

ADV. TAX (U/S 204)
Interest

Payment Informatlons_:

Cheque/Draft{ chqqueforaft-,

Total Amount Rald 3

‘Amount ‘in Words = :
Rupees one lakh three thousand five hundred only

Dy. Municipal €06
. The Kolkata Munic

.
.'l (f" oA ] -
(X[ =S \
gl 2 |~
T k h \ 3 &Y
. W\ 2 /.3
A ” il G ,fr_r'
., \ ." y ,':
NV 7
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THE KOLKATA MUNICILPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,5.N,BANERJEE ROAD,KOLKATA- 700 @13

Received From :
Name ? KHRUKRIT PUBLICITY P. LTO. (Ie@l3)
Address : 134, MADANMOHANTALA STREET

KOLKETH - b

Phone No: 554- 1512 T

u/s 222
u/s 223
ADV., TAX (U/S 204)
Interest : .

Chequeznrafti Cheque/Draft | i g
P8 | Date * ]

Total Amount Paid 1

Amount in Words
Rupees ninety two thousand only

B o
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gl ) THE KOLKATA MQNICIPAL_CORPQRQTIGN
. ; ADVERTISEMENT DEPARTMENT
b §,5.N.BANERJEE ROAD,KOLKATA-700 ‘018
ﬁgfi Received From :
' Name H KHRUKRIT PUBLICITY P, LTD. (I®@13)
& Address : 13A, MADAMNMOHANTALA STREET
. KOLKATA - §
. Phone No: 554-1512
U/s. 202
Uu/s 203
ADV. TAX (U/S.204)
Interest
-Cheque/Draft] Cheque/Draft
Total ﬁmpuﬂ;.ﬁaid
Amount in Words P . g fﬁ->;
Rupees ninety two thousand only # N
Dy. Mun lGipa ;
C}
o /
.'f AW 1 g
1% _ $
Fn I.u  : O
., ,}\\ S, | |
\\\‘ ‘ \ \J 4
\\QQ:LJ,TJ
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Hoad/Description :
LICENSE FEE FOR ADVT U/S —203
ADVERTISEMENT U/S — 204

TOTAL AMOUNT PAID

TREASURER

RS. 63,000.00

AMOUNT IN WORDS : RUPEES SIXTY-THREE THOUSAND ONLY
Mode : CHQ/DD No. CH/DD Date Bank Name
DD No. 278006 28/03/2018 HDFC BANK LTD.
Cheque/Draft is subject to realization
N.B. : Illegible
S.D. S.D.
SIGNATURE OF OPERATOR

302 A
~133 A ~
TYPED COPY
CC/AM : 9759747 THE KOLKATA MUNICIPAL CORPORATION
DEPARTMENT RECEIPT DATE TIME
ADVERTISEMENT 021529 31/03/2018 13:01:35
UNIT/ZONE/BOROUGH OERATOR COUNTER
VII 76944
WARD SURAJIT PRAMANIK
; 057
PARTICULARS COLLECTION CENTRE
. PRIVATE HOARDING [LLEGIBLE
Name of Licensee KARUKRITADVT PVT. LTD.
Address 13A, MADAN MOHAN TALA STREET
KOLKATA — 700005
Bill No. : 2017-2018/P03780
Bill Date : 05/03/2018
Bill Period : 01/04/2017 —31/03/2018
Unit Code : 08-01-057-031-0047 |-
Size/Sqft : 450 ';
Premises No. : Illegible /5
Street J.B.S. HALDEN AVENUE (31)
Location : BYEPASS METROPILITAN

22,500.00
40,500.00
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KOLKATA MUNICIPAL CORPORATION -

Advertisement Department N .
3, S.N.Banerjee Road, Kolkata-700 013 \ \ s
Ph, No. : (033) 2286-1000 Extn : 2801 AT
 GSTINOF 19AAALT1025G1Z6 '
¥ Demand for 8M04/2017-31/03 /2018 /////
& Acdress ; '

RUKRIT ADVT. PVT. LTD.(A2158) Bill No, :
Ay KADANMOHAN TALA STREET

Bill.Date :

Operator :

GSTIN o7 the regipiéntins: L9AABCKOE3SF1ZR
[Uni: Codz & Lobas

HALDEN AVENUE (31)

LOCATIG : E.M.BYE PASS,METROPOLITAN
Currsnt Dz \Dstails:
Section

] SACCode ™ T Rafe (Rs.)/Sq FI. | Traxabls Amount (Re)
L3CER 50 22,500.00
ADVER 00440406 90 ., 40,802,020 -

L

Total Dermngi QE_}:_S.IJI 3,000.00 '

i e Lt CAA e PO (.
W] o warade il = ok
@..tmount in Words: Rupees Sixty Three ThousaHE ™ only ""_"'i' :

GST as applicable is payable under Reverse Charge

- 0 B
bRl Sk T “MUNICIPAL COMMISSIONER

Note : (1) For Payment see information on the back of the denrand Notice, -
ement Department,

i ; (2) For outstanding demand details contact Advertis
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TYPED COPY

CC/AM : 0759741 THE KOLKATA MUNICIPAL CORPORATION

DEPARTMENT RECEIPT DATE TIME

ADVERTISEMENT 021529 31/03/2018 13:01:35
UNIT/ZONE/BOROUGH OERATOR COUNTER

VII 76944
WARD SURAJIT PRAMANIK
057
PARTICULARS COLLECTION CENTRE
. ~ PRIVATE HOARDING [LLEAGIBLE
Name of Licensee KARUKRIT ADVT PVT. LTD.
Address 13A, MADAN MOHAN TALA STREET
KOLKATA — 700005

Bill No. : 2017-2018/P03795
Bill Date : 15/03/2018 N
Bill Period : 01/04/2017 — 31/03/2018
Unit Code : 08-01-057-031-0036 ¢ | P
Size/Sqft : 1200 G /|
Premises No. : [legible AN I’: /
Street : J.B.S. HALDEN AVENUE (31) -
Location : BYEPASS METROPILITAN
Hoad/Description :

LICENSE FEE FOR ADVT U/S —203

ADVERTISEMENT U/S —204

TOTAL AMOUNT PAID

| AMOUNT IN WORDS :

Mode : CHQ/DD No.
DD No. 278206

Cheque/Draft is subject to realization

N.B. : lllegible

S.D.
TREASURER

RS. 30,000.00

12,000.00
18,000.00

RUPEES THIRTY THOUSAND ONLY

Bank Name
HDFC BANK LTD.

CH/DD Date
28/03/2018

S.D.
SIGNATURE OF OPERATOR
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T KOLKATA MUNICIPAL CORPORATION .
2] Advertisement Department ; (
mamg ' 5, S.N.Banerjee Road, Kolkata-700013 \ "\ o
milt Ph. No. : (033) 2286-1000 Extn : 2801 \:__}.‘
GSTIN OF KMC J9AAALT1025G1Z6 e
Demand for ©1/2#72017-31/03/2018 /////’
[Name & Acdress :

/

SARUKRIT ADVT,

PUT. LTD. (A2158) /

/ ~3A, WACANMOHAN TALA STREET

Bill No.” :

2@L7-2018P03796
5/03/2018
16327

Bill Da

. APURBA NATH SEAL
[ ROLKATA72QQOS5 )

; Operator ;
|

GSTIN of the recipiént-v. 1'9AABCKOS3 5F1ZR

{ Urit Coce & L,‘G_‘;‘.é[:i';ﬁj: . 2 : Size (Sq.ft.)
: A : _

B.S. WALDEN AVENUE (31)
AYE PASS,METROPOLITAN

<NIT €

gaBOROUG
LARD M

1L2@9

SACCode __+T Rafe (Rs./Sq Ft. Taxable Amount (Rs.}
) 199 1,200,000,
. 00440406 150 | 1780;000,00
. . 4l
bl G E I
Total Demanq (é.‘_): : /00,000, 00 11 A8t
- Rk ; ! ’ g, A el e
\j‘i}fhount in Wgrdsz Ruipe Thres Lac ogly \5 p beowfafl 3

Iy I B OO |

M Unzelivered, please returnto: |
q Room No. 118, CMO Building, KMC

‘MUNICIPAL COMMISSIONER
| 5,8 N Bans-jee Roed, Kolkata 700 013

KOLKATA MUNICIPAL CORPORATION .

GST g5 apnlicéble_'g payable under Reverse Charpge
(1) For Payment see Information on the back of the demgnd Notice, -
(2) For outstanding demand details contact Advertisement Department,
Thizs isa eamniter eanerated dnenment therafr-a cianatire ic nat nanacear

Note :
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__ANNEXURE = F’ —1 0% ~

AL e s Y

i L o
il : e £
! - [ (10 Mol (g g g w2 s
ons '
1 gl ? o 2 N
0 P e punibes chief Valuer & Surveyor 8 . Department
e this ¥
i1*.11. 'ds“g
o I‘,ﬁn’( ¥

e ) /
'- ' The. / é//) Jamey ygdle

krit
Kgru & Street

Madan ,Mohsmﬁal
1382 e = 700 008

- Re 8 Hoarding un der Sectoy nEw gt the Southern
park of B M Bye Pass at the Premiges of
Metropolltan Co—operative Housing Seciety
Limitede ‘

pear Sirs 8
with reforente to
28,11.96 on the abov e matiery, thi

Chief Valuer & Sagveyor

your letter Nos Kol /2154 4

9697 dle
juform yO
nig report dte
that the above &are
jurisdic tion of Cale

u that aAsstte
0201697 informed Lo the nndersign
a in question is under L @
uﬁta Municipal Corpeoratiobe

Yours falthfuliy,
T
J o . N, : | i
o B S
gER (CLIVIL)Y
S

s
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2 [ TTS Ctoyg s

j ! Do) BEA-1 Gy o
ey ) 856205
n [..-Ay_l : ’.?J'_:B:' LR R e e e
367 O iedd)eeag
j;;“ pIThH [ E8TD, 1gap ] taaz) ‘>hﬁl!;i}tf),i:
PROMOTERS OF SOLUS HOARDINGS 1IN THE EASTERN INDIA
LA STREET, ( NEAR KUMAR
MOHANTA TULI) caLcurtta.
e mADAN s TA-700 006 (inpIA )
L d it e e e et et e s . Y 5w v sisze
- T ——
- -_‘-“‘_..—F—‘-“—"""—'—-»-‘--
I e e . DATE s 28.11.96,

EEF.NOG

gﬁe picence Offlcer. ,
CALCUTTA MUNICIPAL CORPORATION. flocowwc/sn 2% / oo

THES.N- panerjee Road,
S0 corta ~ 700 013. L
m—" ﬁIlin".’:f_f.’_'; Cofe |
l'll&)(.:aif:il{izifviL_:‘.u'j\j-:",-'---, ; |
e peal slr, |
o RE ¢ OUR HOARDING SITE ERECTED
UNDER SECTER @t np PHE ,
SOUTHERN PART OF E.M,BYE
PAgSS AT THE PREMISES OF
METROPOLITAN CO=OPERATIVE
HOUSING SCCIETY LD, 0Or
METROPOLITAN SAMABAYA ABASIK
HANSTH2A, CANBL SOUTH ROOCD.
CALCUTTA = 700 039.
please refer to our letter N0, KeM/L758/94-95
dt. 24.1.95 alongwith a copy of Metropolitan Samabay
abasik sansliha letter dte 17.01.95 submitted to yous
department on 28.01.95 and duly recelved by them,
wide xeroxed coples enclosed.
Ii‘l'

We may, therefore be conflrmed whethey LI 0O

the captioned locatlon l.e. Sector = “C% (where our
hoarding site exists) has since been assessed by CRC.

Thanking you,

vours falthfully.
Pror L KM-"‘:KI:CRIT o ﬂ

(\I\\
L

PARINER
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- ANNEXURE = ' — 1 %2~

; © MEYROPOLITAN COOPERATIVE HOUSING SOCIETY I
p X CIETY LTD.
y o CANAL SoUTH ROAD, CALCUTTA-700- 039

a
e

" yewo.No MCESL/659/97-98 Dated : 129.5.97

gg@ ¢hief Valuer and Surveyey,

rhe Calcutta Municlpal Corporation,
5 S.N.Banerjee Road,

falcutta~-700 013

Re : Housing under Sector 'C' at the Southora
Park of E.M. Bye pass at the premises of
%etropolitan Cooperative Housing Soclaty

o
STT—

pear Sir,

Kindly refer to your Spl.O0fficer(P&D)'s letter bHearing
No.Ch.V/S. 466 dated 20,5.97 addressed to M/s Karukwrlt wich a copy
to the undersigned regarding the above matter,

We fall to understand why guestlon of owharship oi the
lands of the Metropollitan @ooperative Housing Society Ltd. is beiung
raised at this distant date. The relevant deeds of purchases and
algo the deed of partition have been verified by your Department

long ago.

The Scelety purchased undlvided 250 bighas of Land apbrax.
from Taki Egtate by seven deeds of purchase viz. 25.11.1068, 15.2.1969,
2l 4. 1969, 18,6.1969, 13.6.1969, 21.2.1970 and 10,5.1969 and fiually
a deed of partition was registered on 29.4.1970, covering two mouzam,

Nimakpoktan and Dhaps,

Hoarding to Karukrit has been allowed in Mouz& Dhapa which
18 in the Western part of DAG NO,87.

" A8 regards Soclety's ownershlip over the sald lard it im
stated that seven sale deeds and one partitiongd deed have alreudy
beon deposited to the Chief Valuer & Surveyor on 19.k4.1988.

So after belng satlsfled regarding title of the Society cver
the sald land, the Calcutta Municilpal Corporation im ite M,I.C. meeting
finalised the broposal of approval of townshlp and taking over the
Poads of the Soclety.

e
o v oudl
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of the S0
)
which UWn@:Bhip and history of the land afpihzfspartition R,
peen gtated & ong with a werox Copy of a aite icin@ty h&'B e
po the Asstt. As8e880r, Division XVIT of the ¢ 3 2 = AN
, «MoGo on 19.7.1994,

It is learnt that assessment of alj the plots Llrrospecti
‘ Lrrsapoctive

ted and disputed wm
of undispY eubers of this coo
perative Socleb
41g0 the plots of 1lllegally dlsposed of plots by the genuine . &i
have been completed by the Assesmment Deptt ‘ .
Tn view of the facts stated above, any dispute of ownershiyp
of the 1ands of the Motropolitan Coopsrative Housing Soclaety Litd.

goos not arise.

Yours falthfully.

(S.P. MLITRA)
Administrator
Metropolitan Coopsrative Houslng Soclaly
.f'Il’.’f:"'ﬁ i"uf'a’ {?.5'.' Foelorr
METROFD LA L
HOUGNG §Oas b 7 Lo

}%mo,No,HCHSL/659/1/97w98 pated ¢ 2¢.5.97

Ve -
Covy forwarded to M/s5 Rarukrlt z
= : 1/A, Madan Mohantala Street,

Calcutta~?00 005

. for information and necessary actlon.

i

. ; 5" n_f ~‘,;}
(SePe MITRA ]
fﬁﬁ?)!ﬂlf&‘n'nmr N
‘%\?\E‘Tmor*v-\,t AN GO n f ; "
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BEFORE THE NATIONAL GREEN
TRIBUNAL, EASTERN ZONE,
KOLKATA

ORIGINAL APPLICATION
NO.78/2024/EZ

IN THE MATTER OF :

An application for addiuon of party

and/or for intervention of the =

applicant. i
AND

IN THE MATTER OF :

Abhrajit Roy Chowdhury
...ORIGINAL APPLICANT

-VERSUS-

The State of West Bengal & Ors.
...RESPONDENTS

Counter - Affidavit on behalf of the
Respondent No.11 affirmed by Krishna
Kanta Saha on this 2 C;'Zl-~ day of
August, 2024.

Sharmistha Ghosh,
Advocate,
Ranit Ray,
Advocate,

C/o. Fox & Mandal,
Advocates,

12, Old Post Office Street,
Kolkata — 700 OO1.




